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INTRODUCTION 

I, the Chairman of the Public Accounts Committee, .s authorbed 
by the Committee, do present on their behalf t h i s  33rd Report on 
the Action Taken by Government on the recommendations of the 
Public Accounts Committee contained in their 68th Report (Third 
Lok Sabha) on Appropriation Accounts (Civil), 196465 and Audit 
Report (Civil), 1966 relating to Departments of Atomic Energy, 
Aviation, Cabinet Secretariat and Ministries of Commerce and 
External Affairs. 

2. On 12th June, 1968, an "Action Taken" Sub-committee was 
appointed to scrutinise the replies received from Government ia 
pursuance of the recommendations made by the Committee in their 
earlier Reports. The Sub-Committee was constituted with the 
following Members : 

1. Shri D. K. Kunte--Convener 
Members 

2. Shri C. K. Bhattacharyya 
3. Shri K. K. Nayar 
4. Shri Narendra Kumar Salve 
5. Shrimati Tarkeshwari Sinha 
6. Shri N. R. M. Swamy 

3. The draft Report was considered and adopted by the Sub- 
Committee at their sittings held on 2nd and 24th September, 1968 
and finally adopted by the Public Accounts Committee on 24th 
October, 1968. 

4. For facility of reference the main conclusions/recornmen- 
dations of the Committee have been printed in thick type in the 
body of the Report. A statement showing the summary af the 
main recommendations/observations of the Committee is a9pended 
to the Report (Appendix ITT,). 

5. The Committee place on record their appreciation of tho 
assistance rendered to them in this matter by the Comptroller and 
Auditor General of hdia.  

NEW DELm; 
October 29, 1968. 
Kartika 7, 1890 ( S o b ) .  

M. R. MASANI, 
Chuirnaan, 

Public Accounts Commjttee. 



REPORT 

In this Report the Committee deal with action taken by Govern- 
ment on the recommendations contained in their 58th Report (Third 

- Zok Sabha) which was presented to the House on 7th September, 
1966. 

1.2. The total number of recommendations of the Committee in 
this Report and the number of recommendations out of them to 
which no replies or interim replies have been received so far are 
a4 follo~~s:- 

Total No. of No. of Recommenda- No. of recommenda- 
Rec~mmcndntions tions to  which no reply tions to which interim 

has been received replies have been recei- 
ved 

66 9 3 

1.3. A list of recommendations in respect of which the notes/ 
statemerrts are still awaited is given in Appendix I. 

1.4. An analysis of the Action Taken notes furnished by the 
Ministric?~ is given in Appendix 11. 

1.5. The Action taken notcsj'statements on the recommendations 
of the Committee contained in this Report have been categorized 
under tlie following heads: 

(i)  Recommendations/observations that have been accepted 
by Government; 

(ii) Recommendntions,~observations which the Committee do 
not desire to pursue in view of the replies of Govern- 
ment; 

,(iii) Recommendations/observations in respect of which Gov- 
ernment have furnished interim replies; 



(iv) R,ecommendations~observations replies to which have not 
been accepted by the Committee and which require 
reiteration. 

1.6. g'he Committee hope that replies to the outstanding recom- 
mendations and final replies in regard to those recommendations to 
which only interim replies have so far been furnished will be 
submitted to them expeditiously after getting them vetted by 
Audit. 

1.7. There were certain recommendations/observations in the 
58th Report i.e., at  S1. Nos. 12-14 (Paras 3.9 to 3.12) and 16-20 (Paras 
3.14, 3.17, 3.18, 3.22 & 3.24) which relate to the "On Account" pay- 
ments made to the Indian Statistical Institute. The Committee 
propose to consider the replies when they examine para 108 of Audit 
Report (Civil) 1968 regarding Grants to Indian Statistical Institute. 

1.8. The Committee will now deal with the recommendations in 
respect of which Government's replies have not been accepted by 
the Committee and which require reiteration. 

DEPARTMENT OF ATOMIC ENERGY 

Fixing Rent for Staff of the Tata Institute of Fundamental Research 
occupying Government Accommodation-Paras 1.25-1.26 (Sl. 
No. 4 of Appendix X) 

1.9. The Public Accounts Committee had made the following ob- 
servations in paras 1.25 & 1.26 of their 58th Report (Third Lok 
Sabha) . 

"1.25. There is another aspect of this case which needs exami- 
nation by the Department. The Committee were told in 
evidence that the Tata Institute of Fundamental Re- 
search and the Atomic Energy Establishment had many 
staff who were interchangeable and common. While the 
Committee feel that this may be necessary for better an4 
greater efficiency in the scientific work, they desire that 
suitable rules, conditions of service, etc., be clearly laid 
down so that no administrative or other problems are 
created later". 

"1.26. The Committee also desire that the terms and condi- 
tions of payment of rent by the staff of the Tata Institute 
should be fixed without further delay". 



1.10. In their reply dated 20th May, 1867, the Department of' 
Atomic Energy have stated: 

"Orders laying down the terms and conditions governing 
interchangeability of the scientific and technical person- 
nel between the Tata Institute of Fundamental Research 
and the Department of Atomic Energy already exlst vidr 
DAE O.M. No. 40/23/61-Tech. II(A), dated 7th January, 
1964". 

"The question of fixing the terms and conditions of payment 
of rent by the staff of the Tata Institute of F'undhental 
Research is under active consideration in consultation 
with the Institute; a fmal decision is expected to be arriv- 
ed at shortly well before the construction of the quartera 
is completed." 

The Department of Atomic Energy have further informed on 
17th August, 1968: 

"The terms and conditions of payment of rent for housing 
accommodation allntted to the staff of the Tata Institute 
of Fundamental Research by the Department have not 
yet been finalised." 

1.11. The Committee note that the terms and conditions govem- 
ing interchangeability of the scientific and technical personnel 
between trie Tata Institute of Fundamental Research and the De- 
partment of Atomic Energy have already been laid down vide Dec 
partment of Atomic Energy 0.M No. 40/25/61-Tech. II(A), dated 
7th January, 1964. The Committee consider that Goverzuuent 
should have simultnneously tnken the logical step of fixing the 
terms and conditions for the payment of rent for accommodatioa 
allotted to the staff of the Tata Institute of Fundamental Research, 
who work in the Department of Atomic Energy and vice-versa. 
The Committee desire that Government should settle without fur- 
ther delay the terms and conditions for recovery of rent for 
accommodation allotted to the stail of the Tata Institute of Funda- 
mental Research who work in the Department of Atomic Energy 
and vice-versa. 

Delap in Construction of Residentid Flats-Paras 1.37 and 1.38 
(St. No. 5 of Appendix X) 

1.12. In paras 1.37 and 1.38, the Committee had commented on the delay in construction of residentia1 flats for oBcers and staff on 



-the land acquired by the Department between 1958 and 1961 in 
different localities in Greater Bombay at  a cost of Rs. 82.99 l a m  
The Committee made the following observations. 

"1.37. It appcars to the Committee that the whole plan of this 
construction scherne has been haphazard. An overall 
view of the land required, its sl.lit.abil:;.v, availability, 
etc., was not, taken and all the pros i !  cons of this 
scheme were not esamined in detail. Lack of proper 
planning was, therefore, partly responsibl~  or delay in 
execution of this housing scheme. The Co~!tmittee are also 
unable to accept lack of funds as ii pIea for delay in con- 
struction work as the Member (Finance), Atomic Energy 
Establishment, admitted in evidence that finance was 
not the bottleneck." 

"1.38. The Committee hopc that a careful watch will be kept 
on the da-elopmcnt of residential colony in future, and 
that the story of lapse of funds on the one hand and the 
shortage of housing accommodation on the other, will 
not be repeated." 

1.13. In their reply dated 20th May, 1967, the Department of 
Atomic Energy have stated as follows: 

"The Public Accounts Committee apparently feels that  the 
selectjon of the sitc o f  t h e  Housing Project in spite of the 
existence of the Janata Colony, and the failure of the 
Department of Atomic Encrgy to obtain vacant posses- 
sion of the site for five years after a substantial portion 
of the compensation for land hsd bccn d l~b~ l r s cd ,  re- 
flect the lack of adequate planning. I t  is, however, sub- 
mitted that in the densely populated city of Bombay, it 
is very difficult to secure vacant possession of even a 
comparativclg small plot of land within a reasonable period 
of time. To secure about over 400 acres of land required 
for the township anywhere in Bombay is, therefore, 
bound in the very nature of the case, to be an extremely 
difficult undertaking." 

2. "The site selectcd was ideal from every point of view. I t  
is adjacent to the Rhabha Atomic Research Centre, which 
is a great advantage, as scientists and technicians have 
to work in some of the installations round the clock or 



nave t,c, be available a t  short notice. The site is screened 
oy a hill, which is an additional advantage, as the hill 
would serve to minlmise health hazards arising from 

radiation in the event of a nuclear accident, however re- 
mote the possibility." 

3, "The Department was also well advised in taking steps for 
the acquisition of the land as fa r  back as 1956. Timely 
action jn !:lis ~:s,;ard has not only enabled the  D e p a r t  
ment LO Ll-eczC i:te further growth of population in the 
:irca, but s2c.u. .: t h e  land a t  the comparatively low price 
prevarli:., in ihat year. Subsequently, with the rapid 
indu..,ridimtion of Trombay, there was a sudden spurt 
in the growth of population in the  arca and in the rise 
of land values, with the result that while the housing 
site 'was acquired at an  average rate of Rs. 6 per square 
yard approximately (Jncluding the cast of rehabilitation 
of the original occlupants of the land which is as high as 
Rs. 48 lakhs), land values in the neighbourhood a t  pre- 
sent are in the ~ e g i o n  of Rs. 10 to Rs. 40 per square yard 
of undeveloped land depending on the location. The site 
of the housing culony, a t  the rurrent prevailing rates, 
would cost approxlmatcly Rs. 3 r: .rcs, excluding the cost 
of rehabilitation, as compared with !he total outlay of 
Rs. 68 lakhs (cost of land usable for Eousing Colony) on 
the site of the township." 

4. "In spite of suitability of the site from every other 2oint of 
view, the Department would have htsitzited to acquire 
the land. had not the Romba:; Municipal Corporation and 
the Go\,err,mcnt of hTah3r:tshtra asxrccf the Dcp3rt- 
meat  that there w ~ u i J  br nu clifXcu!ty i n  rchab!I:?ati~~g 
the Janatrt Colony elsewhere. Anp>rcntly. for rensoys be- 
yond their control and dcspitc thc  ~ n r r g c t i c  n:.t:on taken 
by this Departmrnt t i ]  movr Ihc Golve!-nment of 3Iaha- 
rashtra and thc Bc7mbay hIanlcipa1 Corporntion at the 
J~ ighc i t  level to sper.1 up the vacation of Jnn:?:n Cnlony, 
they h a m  not been able to accomulish this t ~ l i  so far. 
The project for the re!inbilitation of the J n n 2 t n  Colony is, 
hou?cver. now under csccution and will be completed 
early in 1968." 

5. "While efforts to move the Janata Colonv out of the site 
of the  housing Colony were in progress, time was usefully 



spent in planning the housing colony and now that the 
solution of the problem of shifting Janata Colony is in 
sight, it has become possible t~ launch the housing pro- 
ject in full swing. A sum of %. 78 lakhs 'approximately 
has; already been spent on the Colony and an outlay of 
Rs. 1.25 crores is contemplated in 1967-C8. This could not 
have been achieved, had not the planning of the town- 
ship been energetically and systematically undertaken 
while steps were being taken to shift the Janata Colony. 
I$ may be pertinent to mention that the project involves 
the housing of over 6,300 families." 

1.14. In a further communication sent to the Committee on the 
5th September, 1968, the Department of Atomic Energy have re- 
ported the following progress in getting vacant possession of the 
land: 

"The Janta Colony is spread over an area of 54 acres of land 
at Mankhurd. The land belongs to the Bombay Munici- 
pal Corporation. An equivalent area of land to which 
the Colony could be shifted has been acquired by the De- 
partment at Trombay, Bombay. The alternative site is 
acceptable to the Bombay Municipal Corporation and to 
the residents of the Janata Colony. The proposed lay 
out of the site to which the Colony is to be shifted has 
been accepted by the Bombay Municipal Corporation. In 
accordance with the arrangements made by the Corpo- 
ration, the following works are required to be carried out 
at the new site at the cost of the Department:- 

(1) Site levelling and filling in of low-lying areas; 

(2) Laying of roads and drainage in the area; 

(3) Construction of sanitary blocks; 

(4) Laying of water mains; and 

(5) Provision of street lights. 

The present position in respect of each of these items is as 
f 0Uows:- 

Items (1) to  (4) 

These works have been completed. 



Item (0) 
By arrangement with the Bombay Municipal Carporation, 

the work is being executed through the Bombay Subur- 
ban Electric Supply Company Limited. Part of the ex- 
penditure is to be met by the Municipal Corporation. 
The Department has paid its share of .expenses and the 
work is at present under execution. 

The Bombay Suburban Electric Supply Company Limited, 
who are the suppliers of electricity in the area, propooe 
to set up an electric substation at the new site of the 
Janta Colony. They are being urged to take up this 
work -at the earliest possible date. 

It is not possible to shift the Janta Colony to the new site 
imediately due to the current monsoon season. The 
work can be taken up only after the monsoon is over. It 
is hoped that by that time all the works at the new site 
of the Colony will be completed and the Department 
will be in a position to place the site at  the disposal d 
the Bombay Municipal Corporation for shifting the 
colony." - 

1.15. The Committee hope that the work now under way will be 
completed expeditiously so that the Department could address itself 
without further loss of time to the task of developing the housing 
colony. 

MINISTRY OF EXTEXNAL AFF- 
Auoiduble expenditure on Hotel Charges-Para 5.34-- (S l .  No.  59 of 

. .Appendix X) 
1.16. While commenting upon a case in which there was delay in 

providing suitable accommodation at Dubai for the Trade Agent 
resulting in payment of heavy hotel charges, the Committee had 
made the following observations in para 5.34 of their 58th Report 
(Third Lok Sabha): 

"5.34. The Committee were told in evidence that the rates of 
daily allowance were the same for all the omcers draw- 
ing salaries above Rs. 700 p.m. In the present case, the 
offlcer whose pay was only Rs. 800 p.m. drew a sum of 
Rs. 13,860 for 55 days stay in a hotel. Thus it appears, 
that there is no relation between the salary drawn or 
status of an offlcer and the allowance admisible to him. 
The Committee suggest that the Ministry may examine 
feasibility of fixing the allowances on a more rational 
basis." 
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1.17. In their reply the Ministry of External M a i r s  have stated 
a3 follows: '1 

"For purposes of regulating travelling allowances including 
dailx allowa;lccs, officers serving abroad are graded in the 
same manner as their counterparts in India. However, 
the suggestion uf the Committee to examine the feasi- 
Lliily of fixing the allowance on a more rational basis 
based on the salarylstatus of the officers involves .a de- 
parture from the rccognised pattern of grading officers 
iil. purposes 01 t: ;.veIling allowance including daily 
ollu\i,ar,cc. The mailer is being examined 'in consultation 
rvith the ot?l-:. I I T i i l  siries r;nd the Comptroller and Audi- 
t , ~ : -  '::??YA of i n t l i a .  The decision when arri\.cd at will 
I):? >::-!p.~L::?ir:~~!~(i... 

"The Comrn!ttec ic-uulci l i ke  the  Ministry tci ensurc that there 
is proper and equithble exercise of discretion by the 
I-Ie;ds o f  hli~si(,:is in  such matters and that the proce- 
dure  foi:(jwi?d In uiff'erent Missions is uniform. Since, 
however, the Ministry are no? in a position now to ex- 
plain as to why the Ambassador cscrcised his discretion 
in a particular way, the Committee would await the 
examination of the matter in all its aspects by the 
Foreign Service Inspectorate. A copy of the Report sub- 
mitted by the Foreign Service Inspectorate may be 
furnished to the Committee, on receipt. They hope that 

. . this examhation will be conducted at an early date so that 
such additional expenditure is reduced if not eliminated." 



1.19. T,n their reply dated 21st August, 1968, the Ministry of Ex- 
' ternal Affairs have stated as follows: 

"The Ministry of External Affairs has examined how best to 
review the existing orders regarding payment of daily 
allowance in lieu of foreign allowance to officers and 
staff accommoclated in hotels on first arrival abroad when 
residential accommodation is not iqmediately available 
f c r  them. Generally stay in hotel is necessitated by t h e  
following causes:- 

( i )  Ovcrlzp hetween tht' ::.rival o f  the i n c ~ m i n g  officers 
and tho clixparturc of the outgoing officers. 

(ii) Expiry of lease f o r  residential tuildings and the delay 
involved in securl~ig nlternati~7e accommodation within 
c n f ~ t l e m e n ~ s  anti other rules r:: we!l as wiih regard to 
various safcquards oi  the: . a i ~ l i c  inturc~l. 

( i i ~ )  lrl ceriain countries allo~rnellt  ~ 7 f  houses being r;ntrol- 
led bg t!~e 1cl:'al Go~'ernr,:e- t the rn.sSions have no 
,,:i!cl. :~ltc>r:.at:\ C! h i  ? 3 bt? ;I; t h e  mercy of the local 
C;~-~.et-r.rncnt for  alloinmii of houses." 

1 I ;  u 1 in ~ o ,  has alrecldy initilted -- economic::. i :om 1-10-19G5 t h e  vlj:i:lcmtnt i 7 f  officers to 
tiaii\' alit,)i;.n~;c:c during s h y  in ti,l:cl has fu:.t!?cr. been 
reduced by :he mis5ion 2nd o % x r s  are b ~ i i l g  paid daily 
nllowzince for  a totn! period of 28 clays on!. as against 90 
rl,i!-s pcrmissihle under the existing orders! a2d the total 
mmunt pnyable 3s daily allo\vancc during 28 days is 
f w t h e r  restricted to  twice the rate of foreign nllo~vance, 
applicable for t he  appropriate grade of officer." 

"It was expected that the Foreign Service Inspectorate, to  
whom the matter was referred earlier, would be in a 
position to study the condition abroad, during their tours, 
and make suitable recommendations. However, due to 
t he  foreign exchange stringency the inspec:ion tours of 
the Foreign Service Inspectorate had to be deferred for 
some time. The inspection of the missions has since 
been renewed and during their tours the Inspectorate 
could cover only the Missions in Warsaw, Prague, Vienna, 
Belgrade, Stockholm, Budapest, and Paris. The  study of 
the problems in these Missions has not given the Ins- 



pectorate a complete picture to enable them to make any 
concrete recommendations covering all the. Missions. AS 
soon as the study has been completed by the Inspectorate, 
the relevant extracts from the report will be submitted 
to the P. A. C. Suitable instructions on the subject have 
since been issued to safeguard the interests of the Gov- 
ernment, meanwhile against any avoidable expenditure 
vide this Ministry's letter Nos. *Q (FD) 69518167 dated 14-9- 
67 and *QIProp. 1186513167 (EAIl6711179) dated 5th Decem- 
ber, 1967. 

"One of the proposals considered by the Ministry was whe- 
ther the practice now followed in Washington could be 
made applicable to other Missions, subject to certain 
modifications t o  suit local conditions. The Heads of all 
the Missions were, therefore, addressed in the Ministry's 
letter No. *Q(FD) 695'1164 dated 11th April, 1966 calling 
for their views in the matter, and also certain data re- 
garding the number of cases of payment of daily allow- 
ance etc. The replies received indicate that the local con- 
ditions vary from Mission to Mission; so much so stay 
in hotel on first arrival and payment of daily allowance 
in lieu of foreign allowance cannot be altogether avoi- 
ded. The replies received from the Missions were exa- 
mined in detail in the Ministry, and on the basis of the 
facts that emerged decisions were taken to lay down the 
broad principles under which the Head of MissionslPosts 
abroad could use their discretion and the extent to which 
such discretion could be used by them. A copy of the 
circular in question (Viz) Q(FD) 695/6/66 dated 31st 
January, 1967.p 

"The Ministry is alive to the need to prevent abuse of the 
orders and also to effect economy in expenditure, with- 
out adversely affecting the conditions of service of om- 
cers while serving abroad. It has been decided to take 
some administrative action to reduce the period of stay 
in hotels to the absolute minimum necessary. Circular - 

* A ~ e x u r e s  I, 11 k IU to Reply to 9. No. 71 of 29th Report of P. A. C. 
-Zl)rd Lak Sabha) in Chapter V of this Remt. 

t h e x u r e  IV to Reply to S. No. 71 of 29th Report of the PAC. (Thlrd 
U k  Sabhs) in Chapter V of this Report. 



instructions have been sent to all the Missions making 
i t  obligatory on their part to maintain records of cases 
of payment of daily allowance, the circumstances neceb 
sitating stay in hotel, the efforts made to secure residen- 
tial accommodation for scrutiny during local inspection 
of the Missions by the Foreign Service Inspectorate. The  
Heads of Missions are also being empowered to deal 
firmly with cases of deliberate abuse of the existing orders 
and to report to the Ministry on the conduct of in- 
dividual ol:icc.rs for taking disciplinary action. The Mi- 
ssions have a l~eady bcvn in-;truc:,cd in the circular letter 
of 11th April. Illtiti t o  report cases of payment of daily al- 
lowance beyond 21 cis!:;, ~ i . i t h  luil  details in the proforma 
prescribed, to enablc the Ministry to keep an effective 
watch :m cases involving payment of daily allowance. In 
the circular insiruclior: of 31st January, 1967 to all Mis- 
sions, i t  ]:as hcxen tmphasised that  proper accommodation 
is arrnngcd in advance by the Chancerv for all India-based 
officers and staff without any delay. I t  is hoped that in 
~ l e w  of these instructions and the inztructions since issued 
vide this Ministry's letters dated 4th September, 1967 and 
5th L)cccmber, 1967 ; b i d ,  it will be possible not only to 
achieve economy in expenditure hut also to ensure tha t  
the Heacil: of hlissions e x ~ r c i ! ; ~  tile discretion vested in  
them onll- in  deserving cases and that there is no abuse 
of the existing orders." 

1.20. The Committee note that from October 1, 1965 the ent i t le  
ment of officers to daily allowance during stay in hotel in Washing- 
ton has been rcdured by the Mission and officers are being paid 
daily allowance for a total period of not more than 28 days only 
as against 90 days permissible under the existing orders, and the 
total amount payable as daily allowance during 28 days is further 
restricted to twice the rate of foreign nllowance, applicable to the 
appropriate grade of officer. 

1.21. The Committee note that the Ministry of External M a i t s  
have issued instructions from time to time to the Missions to effect 
economies in expenditure on payment of daily allowances and that 
a study about entitlement of daily allowance to officers during stay 
in hotels is being undertaken by the Foreign Sewice Inspertorate. 
The Committee need hardly emphasize the need for completing the 
study expeditiously in order to issue definitive instructions on the 
subject. 
1864(Ail)LS--2 1 



132. The Committee desire that pending tha completTon d 
by the- Foreign Service Inspectorate the Ministry of External 
Affairs should exercise necessary check in all cases of payment of 
daily allowance to offibrs beyond 21 days to avoid recurrence oS 
uses mentioned in their 29th and 58th Reports (Third Lok SaTbha). 



RECOMMENDATIONS/OBSERVATIONS THAT HAVE BEEN 
ACCEPTED BY GOVERNMENT 

Department of Atomic Energy 

The Committee feel that there was not enough justification for 
allotting a p a d  of the work to foreign architects, specially in rim 
of the facts, as brought out in evidence, that:- 

(i) Indian Architects were quite competent and had &v- 
fine account of themselves. 

(ii) If the work done by the foreign architect was entrusted 
to the Engineering Division of the Department from the 
very beginning, the cost would have- been less. 

(iii) The late Secretary of the Department who selected the 
architect himself was not pleased with the layout a d  
successive designs of architect. 

( iv)  It was thought that there was no competent In- 
Architect to undertake multi-storey building which will 
have as many as 25 storeys. Subsequently, however, the 
scheme was modified and the building was limited to 111 
storeys only. 

The net result in this case has been that there has been c o d -  
derablt delay in completing the work and consequential increase br 
thq cost of the project. While the Committea appreciate that It 
might beeome necessary to consult foreign architects for the ddgm 
and eonstruetkon of buildings to house highly a d d  eciemtf& 
and technological laboratories for which technical Inow h o d  my 
sot be available within the country, tbty are of the view that engag- 
ing foreign architects for building a residential colony la& jamti- 
Bcation. The Committee hope that Mlch instances will not recur. 

[S. No. 1, para 1.23 of 58th Report (Third 1;ok Sabhr)] 
Action taken by Government 

The observations of the Committee are noted. 



Recommendation 

The Committee also consider it unfortunate that su5cient 
was not taken with regard to the different aspects before the ap- 
ment was signed with the foreign architect due to which contrr 
versics arose later, resulting in considerable delay in the compkt- 
tian of the project. 

[ S .  No. 2, para 1.24 of 58th Report, (Third Lok Sabha)] 

Action taken by Government 

The observations of the Committee are noted. 

Recommendation 

There is another aspect of this case which needs examinatfar 
by the Department. The Committee were told in evidence that tho 
Tata Institute of Fundamental Research and the Atomic Energy 
Establishment had many staff who were inter-changeable and 
eommon. While the Committee feel that this may be necessary far 
better and greater efficiency in the scientific work, they desire that 
suitable rules, conditions of service etc. be clearly laid down so that 
ma administrative or other problems are created later. 

[ S .  No. 3, para 1.25 of 58th Report (Third Lok Sabha)] 

Action taken by Government 

Orders laying down the terms and conditions governing inter- 
changeability of the scientific and technical personnel between the 
Tata Institute of Fundamental Research and the Department of 
Atomic Energy already exist vide DAE O.M. No. 40125j61-Tech. 
XI (A), dated 7th January, 1964 (copy enclosed vide Annex~ire) . 

Recommendation 

The Committee hope that a careful watch will be kept on the 
development of residential colony in future, and that the story of 
lapse of funds on the one hand and the shortage of housing accorn- 
modation on the other, will not be repeated. 

[S. No. 6, para 1.38 of 58th Report (Third Lok Sabha)] 

Actiota taken by Government 

The observations of the Committee are nuted. 



ANNEXURE 

No. 40/25/61-Tech. W (A) 

GOVEZWMENT OF INDIA 

DEPARTMENT OF ATOMIC ENERGY 
1 Apollo Pier Road, 

Bombay-1. 
January 7, 1964. 

OFFICE MEMORANDUM 

S U B J E C T . - E X C ~ ~ ~ ~ ~  of scientific and technical staff b e t w m  the 
Department of Atomic Energy and the Tata Institute 
of Fundamental Research. 

The undersigned is directed to say that one of the recommen- 
dations made by the Scientific Personnel Committee is that it 
should be possible to employ scientists wherever they can be most 
effective and that for  this purpose free movement of scientists 
between various Government and quasi-Government Institutiom 
should be made by mutual agreement. 

2. A number of non-Government institutions, such as, Tata 
Institute of Fundamental Research, Saha Institute of Nuclear 
Physics, Physical Research Laboratory, Tata Memorial Hospital, 
Indian Cancer Research Centre, etc. and public undertakings, such 
as, Indian Rare Earths Ltd., and Travancore Minerals Ltd. are 
under the administrative control of the Department of Atomic 
Energy. The Tata Institute of Fundamental Research has been 
recognised as the national centre of advanced study and fundamen- 
tal research in nuclear science and mathematics and there is close 
co-operation between the Atomic Energy Establishment, Trombay 
and the Institute. 

3. The Government of India have had under consideration for 
some time past how the exchange of scientific and technical per- 
mnnel from the Department of Atomic Energy to any of the Insti- 
tutionsl Undertakings under its administrative control and 
uema should be regulated. It has been decided that, as a Atst step, 



a beginning should be made in this regard with the movement of 
scientific and technical personnel from the Department of Atomic 
Energy to the Tata Institute of Fundamental Research and vice 
versa. 

4. After a very careful consideration and in consultation with 
the Council of the Tata Institute of Fundamental Research, the 
President has been pleased to decide that the terms and conditions, 
regarding the movement of scientific and technical prsonnel from 
the' Department of Atomic Energy to the Tata lnstitute of Funda- 
mental Research and vice versa shall be as specified in the annexed 
statement. 

5. The arrangement now sanctioned shall apply mutatis mt~tandir 
to the exchange of scientific and technical personnel already effect- 
ed between the Department of Atcimic Energy and the Tata Insti- 
tute of Fundamental Research. 

' Sdl- R. C. SHARMA, 
Deputy Secretary to Gout. of India. 

To 
The Director, 
Atomic Energy Estt. Trombay, 
(Head, Accounts Division), Bombay. 



ANNEXORE TO DEPARTMEST OF ATOMIC E A W Y  O.M. k o .  40/25!61-Trc&. Zf(A). 
Dated January 7 ,  1964. 

$~cunnrnt showing the terms and  condition^ repdating the mmlemenr of Scientific and Technical Personnel from the Depmtmarr of At-; 
Enway to the Tata Imtirrrre of Fttndamental Rerearch and Vice Versa. 

$1. Item Transfer from the Dqartment to the Institute. Transfer from the Institute to the Department 
No. - -- -.-- - . ~ c m a r k s  

Permanent employee of the Temporary employee Pamanent employees of the Temporary employees 
Depanment of the Department Institute of the Institute. -- - ----. - ---------.A. -- - - 

~- ~- . . . .. . - . ..- -... - -~ - ---- . 

A-I'trmanetrr Transfer. 

I Whether consent of Necessary 
the employee is 
necessary. 

. Neces~ary . As providc~l in the rules of the As provided in the 
Institute. Rules of the Insti- 

tute. 

a Pay Not lcsq t h m  what tllc e.n- As in Column No. 3. Not !css than what the em- As in Column NJ. 5. 
rlc,!cc wc.1 :i! !.: vc dr; UT. in pl.spcc a ' c ~  1 ! iiavc drawn in 
the L c p ~ ~ t n . ~ r ~ t .  t , , ~  LCAL '.e. 

3 Allowanctr . As per Institute Rules . As per Institute Rules As per Government Rules . As per Govt. Rules. 
4 Pension In the case of a person holding 

a permanent pensionable 
post, Government will 
credit to his account with 
the Institute an amount 
equal to what would have 
been contributed by tio- 
vcmment, had the employee 
been on C.P.P. terms under 
Government together with 

If the person is appointed in a 
pensionable post in the De- 
partment service in the 
Institute will count for 
pension if the Institute 
makes over to Government 
their share of contribution 
together with interest there- 
on. Service d w m g  which 
eubscripuon to C.P.P. waa 



simple interest at 2% for the 
period of his pensionable 
service. On such payment, 
Government liabilty for 
~:nsions will be treated as 
extinguished. 

5 Contributory Pro- As provided in the Dcptt. of As in C 11. NJ. 3 .  
vident Fund. Atomic Energy letter No. 

4o/zs/61--Tech. I1 (A) 
dated Dec. 31, 1963, the 
employees' proqdent fund 
accumulations including 
the Govt.'s share of contri- 
bution together with 
interest thereon shall be 
transferred to his new 
Provident Fund Account 
with the Institute. There- 
after he will be governed 
by the Provident Fund 

Rules of the Institute. 

6 Leave . Govt. employee will be allowed ;\F ~n (kl .  No.  3 
to carryforward leave stand- 
ing to hiszher credit upto 
the date of transfer provided 
the Department bears inci- 
dence of leave salary in 
respect of leave carried 
forward. The liabiliy of 
the Department will be re$- 
tricted to leave salary based 
on pay last drawn in the 
Dcpamnent . 

not made by the employee 
will be counted for penslon 
provided the Institute agrees 
to bear pmn vtionate charges 
on account of pensionmy 
benefits for services so 
rendered. 

Th :  a::ln 111ti31i i7 tllr As in C d .  W3. 5 .  
Provident Fund account of 
the empl ~ y x  inclxling 
1ns:itute's Contribut6ns 
top thr r  with interest there- 
on shall h- rsnsferrej to the 
employee's ncw Provilent 
Fund Arcounts with the 
Denartmtn: of Atomic 
Energv. rhereafter the 
empl.)yce will be g;,irerned 
hv thc Provident Fund 
Rdcs of the Dc?arrment. 

.\s provided in the Dcnartment hc in Col. No. 5 .  
of Atomic Energy O.M. No. 
I -  I .  11 dated 
,\pril 6 ,  1960 the crnplrqer 
will be entitled to carry 
forwarri the amount o f  
leave tu his'her credit in 
the Institute a: the time of 
3npointment under the 
Department of Atomic 
Enerpy subject to the condi- 
tion that rhc leave carricd 



7 Residential accommo- ILrsons in occuparion of 
&tian. accommodation allotted by 

the Deptt. may be allowed 
to retain the accommodation 
on transfer to the Institute 
subiect to recovery of rent 
according to Gom. Rules,. 
Priority for allotment of 
accommodation will be as if 
the persons were the em- 
ployees of the Institute. 
Cases of accommodation 
allotted by the Estate 
Mmgcr ,Govt .  of Indra 
will k dealt with on ad-hoc 
b a s k  

8 Medic4 Fociljtiw . Facilities for medical attend- 
ance and treatment should 
not be less favourable than 

. - - _ _ _  _ --.______ . _.  - - .~ -. 

forward together with the 
leave earned subsequently 
by duty under the Deptt. of 
Atomic Energy shall at no 
time exceed the masimllm 
limits of accumulation un ler 
the revised leave rules, 1933. 
and that, in respect of rhe 
leave craried fwward, the 
incidence of the leave salary 
and the allowances during 
the period of such leave shall 
he borne by the Institute. 
The liability of the Institute 
fvr payment of leave salary 
and ~llowances will be res- 
tricted to the amount of 
leave salary an3 allowancc~ 
payable by the Imtitute at 
the time of transfer. 

As in Col. No. 3. Persons occupying Institute's '43 in Col. 
quarters may be allowed to 
retain the quarters on tlans- 
fer to the Deptt. of Atomic 
Energy subject to recovery 
of renl according to the 
Ins~itutc's Rules. Priorit!. 
for allotment of accommu- 

dation available with the 
Department will be accordeJ 
as if the persons were the 
employees of the Depart- 
men: of Atomic Energy. 

No. 3. 

As ~n Col. No. 3. Faclht~ts for rneJ~cal attend- Same .I> in Cd.No. $. 
ancc and treatment for the 
employees and hls /her 

^ - ______ _ ___-I--- ---- - 7--7-- 



those available under Go- 
vernment Rules. 

family will be the same as 
admissible under the con- 
tributory Health Service 
Scheme of the Depn. of 
Atomic Energy. 

As per rules of the Institute . As in Col. No. 3. A person who has put in three Same as in Col. No. 5 
years of service in a grade 

\ or in r h;gher grade 
is ellgible for being con- 
firmed in the grade. For 
this purpose services ren- 
dered in the institute before 
transfer in an equivalent 
or higher grade may he 
treated as services rendered 
under the Department. 

I m e t h e r  conwnt of Not necessary 
the employee is 
nrmrary. 

B- Temporary Tranifer 

Not necessary As provided in the Rules of As provided in the 
the institute. Rules of the Insti- 

tute. 

a Pay Not less than what the em- As shown in Col. No. Nd less than what the em- An h col. NO. 5. 
ployee #would have drawn 3. ployee would have drawn 
in the Deptt. in the Institute. 

Tern9orny 
transfer on 
foreign 
service 
terms in 
either di- 
rection 
will not be 
Rgvded 
as trans7 
fen out- 
ride tbc 
licpllvLiar 





to annual vacation, the 
Govt. employee transferred 
to the Institute on foreipp 
service terms will be govern- 
ed by the  lea^ rules of the 
Institute for the period of his 
temporary transfer. No 
leave salary contribution 
will be payable by the Insti- 
tute for that period. I f  the 
person concerned does not 
avail himself of the vacation 
in the a particular year or if 
no vacation falls within the 
period of his !oreign service, 
leave salary contribution 
will be payable by the Inrti- 
tution. Proportionate leave 
ralary contribution will 
be pryab!e if vacation is 
partially ava-led of. 

7 Ittridentid Acram- Persons m occupation of ac- 
madation. commodation allotted bv the 

Deptt. may be allowcd to 
retain the accommodation 
on transfer to the Institute 
subject to recovery of rent 
according to Govt. Rules. 
Priority for allotment of 
~ ~ ~ ~ r m n o d a t i o n  will bc as if 
the persons were the ern- 
pbyres of the Insritutc. 
Gx of accommodation 
aUoW by the Estate Mana- 
ger G v t .  of India will be 
dealt with on ad-hoc basis. 

rates prescribed by the 
Institute. The leave sdary 
in respect of leave if any 
pken will be paydble by the 
'Institute in accordance wiJl 
their rules. 

As in Col. No. 3. Persons occupying institute's As in Column No. 5 .  
quarters may be allowed to 
retain the quarters on trans- 
fer to the Department of 
Atomic Energy subject to 
recovery of rent according 
to the Institute's rules. 
Priority for allotment of 
accommodation will be acc- 
orded as if the persons were 
the employees of the Deptt. 
of Atomic Energy. 



5 b i a l  Facilities Facilities far medical attend- As in Col. No. 3 Facilities for medical attend- As in Column ?je. 3 
snr r  2nd rrrarment should ance and treatment for the ---- -..- ----- ~~~. 

not be less favourable than 
those avadable under Govt. 
Rules. 

employee and his;'her family 
will be the same as admiss] - 
ble under the Contributory 
Health Service Scheme of 
the Department of Atomic 
Fncrgy. 

----- _______ ____._______ _ -  -_ __--____ -p 



Ministry of Tourism & Civil Aviation 

Recommendations 

The Committee feel that the purchase of the new equipment at a 
total cost of nearly Rs. 4 lakhs was effected in a casual manner. The 
Department had a specific purpose in view for which they desired to 
acquire the equipment. But they made no enquiries to find out if 
this equipment was in use in any aerodrome in any other country. 
Nor did they have any demonstration to see whether the equipment 
would be able to perform the task for which it was to be purchased. 
Nor did they specify in the contract or in the tender that the equip  
ment should perform the particular job of negotiating slushy 
grounds. 

(S. No. 7, para 2.10 of 58th Report, Third Lok Sabha). 

The Committee, therefore, recommend that while purchasing any 
costly equipment from a foreign country, the Ministry and Depart- 
ment should do well to satisfy themselves fully with regard to tech- 
nical and other matters before placing orders f o r  the same. 

(S. No. 8, para 2.11 of 58th Report, Third Lok Sabha) 

The Committee regret to note that at the time of placing the con- 
tract, details of the power take-off unit were not specified. They 
also fail to understand as to why the Department had agreed to pur- 
chase the equipment on the basis of a certificate of inspection issued 
by the representative of the supplying drm. 

(S. No. 9, para 2.17 of 58th Report, Third Lok Sabha) 

The Committee feel that if the Department had so desired, the 
equipment could have been inspected by some other agency with the 
help of India Supply Mission, Washington. Thereby the defects and 
shortcomings of the equipment, which came to the notice of the 
authorities on its arrival in India, would have come to notice before 
its despatch. Because of the procedure of purchase adopted in this 
ease there has already been an avoidable delay of four years in put- 
ting the equipment to its proper uac. The Committee also desire 
that suitable instructions should be b e d  to the Government depart- 
ments that they should satisfy themselvts about the utility bf my.  



a5 
hreign equipment for the specific purpose for which it is required,. 
before spending valuable foreign exchange in importing the same. 

(S. No. 10, para 2.18 of 58th Report, Third Lok Sabha). 

Action taken by Government 

Tkc Recommendations of the Committee have been noted. 

Suitable instructions have been issued to the Departments and. 
Public Undertakings under the Administrative Control of this Minis- 
Lry to ensure that the recommendations of the Committee are com- 
plied with while placing orders for the purchase sf costly equipment 
ham abroad. 

A copy of the circular letter No. 9-VB(19)165 dated 22.l1.1967: 
W e d  in this regard is enclosed. 



No. 9-VB(19)/65 

GOVERNMENT OF INDIA 
MINISTRY OF TOURISM & ClVIL AVIATION 

New Delhi, 22nd November, 1987. 

1. The Director General of Civil Aviation, N e u  Delhi. 
2. The Director General of Observatories, New D$lrii. 
3. The Director General of Tourism, New Delhi. 
4. The Commissioner of Railway Safety, Lucknow. 
5. The General Manager, Air India, Bombay. 
6. The General Manager, Indian Airlines Corporation, New 

Delhi. 
7. The Managing Director, India Tourisln Development Cor- 

poration, New Delhi. 
S m m ~ : - 5 8 t h  Report of the Public A C C O U ~ ~ S  Con~mittee (Thhd 

Lok Sabha-1966-67)-Need to  ensure ful l  satisfactiGB 
with regard to technical and uther matters before placing 
orders for an equipment and to ensure ~ t s  impectio- 
Recommendations regarding. 

Sir, 

The Public Accounts Committee in their 58th Report (Third Lok 
Sabha-1966-67) adversely commented on a case in which a new 
equipment was purchased from a firm in U.S.A. through the India 
Supply Mission, Washington. The Department which placed an 
order on the India Supply Mission for this equipment had a specii5c 
purpose in view for which they desired to acquire it but had made 
no enquiries to find out if the equipment was in use for that purpose 
in any other country. They did not also have any demonstration to 
see whether the equipment would be able to perform the task for 
which it was to be purchased nor did they specify in the contract or 
in the tender that the equipment should perform the particular job 
'for which it was purchased. Further, details of an important com- 
ponent were also not specified in the contract or tender. The equip- 
ment was purchased on the basis of a certificate of inspection ieawd 



'by the representative of the supplying firm. After delivery in India, 
it was found to be defective and could not be put to the use for which 
it was intended because the particular component of the equipment 
.supplied did not meet the requirements for the satisfactory function- 
ing of the equipment to serve the purpose in view. 

2. The Committee have made the following recommendations in 
para. 2.11 and 2.18 of their 58th Report (Third Lok Sabha-1966-67). 

"Para. 2.11. 

The Committee, therefore, recommend that while purchasing 
any costly equipment from a foreign country, the Minis- 
try and Department should do well to satisfy themselves 
fully with regard to technical and other matters before 
placing orders for the same." 

"Para. 2.18 

The Committee feel that if the Department had so desired, the 
equipment could have been inspected by some other 
agency with the help of India Supply Mission, Washing- 
ton. Thereby the defects and shortcomings of the 
equipment, which came to the notice of the authorities 
on its arrival in India, wo~ild have come to notice before 
its despatch. Because of the procedure of purchase 
adopted in this case there has already been an avoidable 
delay of four years in putting the equipment to its pro- 
per use. The Committee also desire that suitable ins- 
tructions should be issued to the Government depsrt- 
ments that they should satisfy themselves about the 
utility of any foreign equipment for the specific puvose 
for which it is required. before spending valuabIe 
foreign exchange in importing the same." 

Government have accepted these recommendations which are 
brought to your notice for information and guidance. 

Yours failthfully. 
Under Secretary to the Govt. of India. 

No. 9-W3 (19) 165. Dated:-22-1 1-67. 

Copy forwarded to all Ministries of the Government of India. 

Under Seeretar3 to the Govt. of India. 
I 86.j ( Aii) LS-3 



Cabinet Secretariat 

Recommendation 

The Committee would like to stress that statistics relating to a 
particular period, if delivered af'er the lapse of several years lose 
mbch of their value and usefulness. 

(S. No. 15, para 3.13 of 58th Report, Third Lok Sabha) 

Action taken 'by Government 

The Committee's observations have been noted and have also, 
been conveyed to the Institute. 

Ministry of Commerce 

Recommendat ion 

From the note furnished by the Ministry of Commerce the Com- 
mittee find that the First Secretary had a number of items of furni- 
ture in his possession which were over and above the normal entitle- 
ment. The Committee would like to know the step5 taken to utilise 
the excess furniture for other purpose. 

[S. No. 34. para 4.46 of 58th Report, (Third Lok Sabha)] 

Action taken 

The surplus items of furniture with the First Secretary (Com- 
mercial) have been withdrawn. Most of the items have been trans- 
ferred either to the Chancery or to other officers and the cost of a 
few items which became unserviceable has since been written off. 
Some of the items have been sold of. 

Recommendations 

I. "The Committee regret to note that a revolving fund of such 
a huge amount (Rs. 5 crbres) was placed at the &pod of tltc Tea 
Board on the estimate whi& "was made rather on a rough basisw 
witbout estimating the amount which would be required to advance 
loans to the tea estates for replanting, replacement and/* extension 
d oId tea areas. The Committee feel that some targets in respect 



of those items viz. replanting, replacement and/or extension of old 
tea areas should have been fixed. They are also surprised to know 
that the Tea Board has received only one application dor iwigation 
loans for which the Tea Board have earmarked a c r e  04 rupees. 
This shows that the Scheme was not based on a full and realistic 
assessment." 

IS. No. 35, para 4.52 of Fifty-eighth Report (Third Lok Sabha)] 
11. "The Committee trust that in future Government will not 

sanction huge amounts on ad-hoc basis and money will be given to 
institutions etc. only after, satisfying their capacity to utilise such 
amounts". 

[S. No. 36, para 4.53 of Firty-eighth Report (Third Lok Sabha)] 
Action taken 

The observations of the Committee have been noted. 

I t  may, however, be mentioned that the plantation Finance 
Schee as originally proposed by the Tea Board envisaged a physi- 
cal target of 50,000 acres (20234.72 rectare) for replantation about 
45,000 acres in the plains and the rest in the hilly areas involving 
a total outlay of about Rs. 15.3 crores over a period of 5 years. On 
detailed examination of the Scheme, however, it was found that 
having regard to the likely availability of plan resources 1'. w c d d  
be possible to provide for an allocation of only Rs. 5 crores for the 
Scheme. of which Rs. 4 crorts were earmarked for loans fur re- 
plantation and extension 3nCi the balance of Rs. 1 crore for loans 
for irrigation Schemes. The Government accordingly de,.ided io 
earmark this amount to the Tea Board as revolving fund. In the 
background of the foregoing it will be seen that the decision to 
have a corpus of Rs. 5 crores for the loan Scheme was not taken 
altogether without any reference to physical targets. I t  is, how- 
ever, regretted that this position was not properly explained during 
the course of the Oral c\?idence before the Committee. 

As regards the utilisation of funds against the aforesaid ceilings 
the position is that on a review, Government have decided to reduce 
the ceiling for the loans for irrigation scheme from Rs. 1 crore to 
Rs. 10 lakhs and to increase that of the replantation loan fmm 
Rs. 4 crores to Rs. 4.50 crores. The total corpus of the entire Scheme 
thus stands reduced from Rs. 5 crores to Rs. 4.60 crores. However, 
it represents only a notional ceiling up to which the Tea Board is 
allowed to entertain applications from Tea gardens for loans for 
the pusposes provided for in the plantation Finance Scheme and 
doe6 not represent an amount actuallv placed a t  the diqosal of 



the Tea Board. The actual release of funds to the Tea Board is made 
by Government in phased instalments each year, only to the extent 
justified by actual requirements of funds and after securing appro- 
val of the Parliament to the appropriations made in this behalf in 
budget of each financial year. 

Since the inception of the Scheme, the total amount actually 
released to the Tea Board for the operation of the Scheme comes 
to Rs. 3.19 crores as shown below:- 

- - -- 
Physical progress achieved since the inception of the ~(.heme is 

separately given in the annexure. 



ANNEX URE 

Extension . 555.93 (DO.) 806.03 (Do.) 769.75. (Do.) 732.64 (DO.) 60.50 (hectare.) 

----- --- - - - - -- - - - 
TOTAL 567.02 (hectares) 894.29 (hectares) Pgy. hg (hsaares! Xzo. 59 (hectares) 60.50 (hectares) --- -- --- - -- - - - -- - - - + 

Torul ..lrea Cmvrrd 

196263 . 567 -02 (hectares) 

1963 -64 .  . 894.29 (Do.) 

1964-65 . . 899.69 P o . )  

830.59 (Do.) 

60.50 (Do.) 



Recommendation 

"The Committee desired to know why in one case the second 
krstalment of loan was released within 9 months (against 1 year 
prescribed in the scheme) without even varifying whether the  
planting had been carried out. The Deputy Chairman, Tea Board, 
stated that the loanee had delayed in taking the first instalment of 
loan. After the sanction of the loan, payment of the first instalnlent 
could not be finalised bemuse certain financial objections were 
raised. In the meantime, in order not to hold up thcic progress of 
cultivation, the second instalment was given only three months 
ahead because that was a season in which only they could do the 
work. In reply to a question, the witness added that in regard to 
remaining cases, it was released only after one year. 

The committee hope that such cases would be avoided in future." 

[S. No. 37 paras 4.58 and 4.59 of Fifty-eighth Report (Third Lok 
Sabha) ] 

Action  take?^ 

The recommendation of the Committee has been note. 

[Ministry of Commerce U.O. No. F. 5(4)-Plant(A)'67, dated the 
18th March, 1967.1 

"The Committee take exception to the procedure adopted by the 
Tea Board in releasing the first instalments of loans to the Tea 
Estates on the basis of personal guarantees from the Managin$ 
DirectorslAgents, instead of on the basis of bank guarantees ae 
prescribed in the scheme." 

[S. No. 38 para 4.64 of Fifty-eighth Report (Third Lok Sabha)] 

Action taken 
The observations of the Committee have been noted. The pro- 

cedure of releasing the first instalment of loans against personal 
guarantees has been discontinued with effect form the 1st January, 
1967. A proposal to provide loan assistance on the basis of a "second 
charge" on the assets of the loanee estates has been agreed to in 
principle; detailed procedure for its im;>lementation are being work- 
ed out. 

[U.O. No. 5(3)-Plant(A)167 dated the 11th May, 1967.1 



Recommendation 

"The Committee are unhappy to note that in evidence the cor- 
x e d  information was not given to the Committee. They desire that 
in future every care should be taken by the witnesses to give factual 
information to the Committee." 

[S. No. 39 para 4.66 of Fifty-eighth Report (Third Lok Sabha)] 

Action taken 

The recommendation of the Committee has been noted. 

'[Ministry of Commerce U. 0. No. F. 5(7)-Plant(A),67, dated the  
, 1967.1 

Recommendation 

"The Committee also regret to note that the decision to give 
loan on the personal guarantees was taken by thr T-2 Board on 
'3rd December, 1963 and not on the approval of the Government. 
They also find that the Tea Board asked Government to accord 
sanction in the middle of 1965 only i.e. after a period of 11 years. 
The Committee trust that in future Tea Board would not act in this 
irregular manner." 

[S. No 40 para 4.67 of Fifty-eighth Report (Third Lok Sabha)l 

Acti,oiz taken 

The recommendaticn of the Committee has been noted. 

min i s t ry  of Commerce U.O. No. F. 5(8)-Plant(A)l67. dated the 18th 
March! 1967.1 

"The Committee regret that the Board had in this case also de. 
viated from the rules relating to the schemes in anticipation of 
o%taining Government's approval. They desire that such irregular 
practices should be stopped immediately. They consider it as an 
unhealthy practice to deviate from rules and then to approach Gov- 
ernment to replarise it. The proper course (for the Tea Board) 
would have been to get the rules first amended if necessary and then 
act accordingly? 

IS. No. 43 para 4.75 of Fifty-eighth Report (Third Lok Sabha)] 



Action taken 

The comments have been communicated to the Tea Board ior 
strict observance in future. 

, 
"The Committee would like to be informed of the final decision. 

taken on the matter." 
IS. So.  44 para 4.86 of Fifty-eighth Report (Third Lok Sabha)) 

Action taken 

A revised demand notice asking l o 1  lmmedlale relund of Rs. 
83,472 to the Tea Board n-as i s s u d  to the Tea Estate on 20-8-1966. 
The Company has p a d  the above amount on 19-12-1966. 

liegard~ng final decislon oi the B o a ~ d  in regard to Company's 
request for adjus:mcnt of f u t l l e r  ncw extensions against the above 
amount. the Cornpan) was informed that such adjustment was not 
acceptable and the11 appl~cntion for a new ,~lanting of 15 hectares 
would be coils~de~ed separately in its own merits. In any case, this 
question does not arise any more 
[Ministry of Commerce U 0 T\Fn I' 5 ( I  1 )-Pl-tnt ( A )  67. dated the 

18-3-1967.] 

1. "The Committee understand from Audit that Shri 'A' (another 
officer) was first appointed as Chairman, Tariff Commission with 
effect from 14-9-1959 on a monthly pay of Rs. 3,500 p.m. upto the 
date of superannuation i.e. 12-3-1,969. Thereafter he was given an ex- 
tension of service upto 13-9-1962 and he was given the same pay 
during this extended pe r i~d .  He was re-appointed as Chairman on 
re-employment basis with effect from 14-9-lM2 for a further period 
of 2 years, and his pay was fixed at Rs. 3,000 per month less pen- 
sionary benefits. In this case, however, the officer concerned was 
paid Rs. 3,750 p.m. even after the date of retirment. 

[S. No. 45 para 4.101 of 58th Report (Third Lok Sabha)] 

2. Even though Government have powers to fix pay in such cases, 
the Committee feel that the criteria to be followed in fixing the pay 
particularly after retirement should be uniform in all c a w  

IS. No. 46 para 4.102 of 58th Report (Third Lok Sabha)T 



Action taken 

The recommendations of the P. A. C, have been noted and wilL 
be borne in mind in dealing with such cases in the future. 

Recommendation 

The Committee regret to find that there has been avoidable delay 
in this case at different stages in the Board as well as in the Minis- 
try. The Audit Inspection Report was received by the Board in 
February, 1959, but the matter was placed before the Standing Com- 
mittee of the Board only on 15-2-1961. After adoption of a Resolu- 
tion, the S.T.C. was addressed more than two months later. Though 
Audit advised the Board in July, 1962 to obtain the orders of the 
Ministry for any deviation f-rom the normal rules the Ministry was 
addressed by the Board only on 19-7-1963 and a decision was given 
by the Ministry only in July, 1965. The Comnlittee do not find any 
justification for a delay of no re  ihan six years in coming to fmat 
conclusion in this case. They hope that such delays would be avoided 
in future. 

I t  is understood from Audit that the Ministry while communi- 
cating their decision in July, 1965.-stated that the foregoing of the 
payment due from the S.T.C. on account of C.P.F. contribution for 
the period from 1-1-1957 to 31-3-1%3 (amounting to Rs. 5,088) could 
not be agreed to. No action to recover this amount was. however, 
taken by the Board till July, 196G. The Conmiittee deprecate the 
inexplicable delay on the part of the Board in taking action on the 
decision of the Government. 

[S. No. 47 para 4.111 of' Fifty-eighth Report (Third Lok Sabha)] 

Action tnkex  

The above recommendations~conclusion have been noted in the 
Ministry of Commerce. Necessary instructions have been issued on 
2410-1966 to the Central Silk Board to ensure that such delays are 
avoided in future. The Ministry will also ensure that such delays 
are avoided in future. 

Ministry of External Affairs 

The Committee are not satisfied with the manner in which (this 
case of) the purchase of the building was dealt with. Before tbs 



building was purchased at a cost of Rs, 4 lakhs for use as residence 
~f the Commissioner, steps were not taken by the Ministry to have 
property valued by any independent agency but the Ministry had 
tried to verify the value by other means. The Committee suggested 
that in the case of purchase of properties in a foreign country, the 
Ministry may consider the feasibility of assessing beforehand the 
value of property with the help of competent professional assessors. 

[S. No. 54 para 5.17 of Fifty-eighth Report (Third Lok Sabha)] 

Action takelt 

Pursuant to the recornmendations of the Committee, circular 
instructions have been issued in the Ministry's circular No. QIPro.11 
734 (3) 66 (EAIJ 671 I / 12) dated 10th February, 1967 (copy enclosed 
enjoining upon Missions and posts abroad that while considering 
proposals for purchase of property in a foreign country they should 
invariably consult competent professional assessors for a proper 
assessment of the vaIue of the property and its structural soundness. 

Recommendation 

The unfortunate aspect in this case is that after the building was 
purchased the Commissioner never moved into the house even though 
the house was considered to be "one of the best houses in Aden". 
From the facts placed before the Committee and from the letter dated 
29-6-1964 addressed to the Commissioner, i t  is clear that the Com- 
missioner instead of himself shifting to the building after its pur- 
chase suggested that the staff might be shifted to the building when 
repairs were being carried out. The Committee feel that the Minis- 
try should have directed the Commissioner to shift to the building 
immediately after it was purchased. 

[S. No. 55 para 5.18 of Fifty-eighth Resort (Third Lok Sabha)] 

Action taken 

Due to continuing unstable political conditions in Aden it had 
not been possible to undertake the proposed additions and modifica- 
tions to the house purchased for the Commissioner. In July 1966 
the Commission informed that construction work in Aden was at a 
stand-still and it was difficult to procure the services of architects 
due to closure of almost all firms. Alternative methods to undertake 
the repairs work by deputing CPWD Engineer were also explored 
in consultation with the Commission, who informed the Ministry on 
4th August, 1968 that he did not anticipate any difRculty for labour 
~r procuring the building materials for the work. However, CPWD 



were of the opinion that deputation of an Engineer from India. who 
might have had to stay in Aden for about six months, would not be 
economical and accordingly suggested that local architect should be 
used. The repair work could not, therefore, be undc-aken in the 
continued unstable political condition. 

As the house was not considered suitable for representational 
purposes without the repairs being carried out, the three staf f  mem- 
bers were allowed to continue to occupy the house. The Foreign 
Service Inspectors who visited the Mission in November 1966 had 
also advised Government that this arrangement should continue till 
the conditions stabilised. The Mission also observed as follws in 
their letter No. ADE-862(1) /Estt (Pt. 11) dated 21st February, 1967:- 

"3. The security situation continues therefore to be bad and 
fierce political rivalries persist. There is no sign of nor- 
mal conditions being restored in Aden and the next year 
or two promise only increasing strife and turrncil. The 
situation may begin to change after independence in 1968. 

4. In view of the foregoing, it is extremely difficult, if not impos- 
sible, to proceed with the repairs alterations envisaged to 
the above building. Nor is i t  at  all possible to think of the 
Commissioner being able to shift to the Government buil- 
ding till things become stable. We suggest that the work 
relating to repairslalierations to the Government building 
may be kept suspended until1 1968 when the position will 
be reviewed in the light of conditions then obtaining." 

Recoinmendat ion 

The Committee regret to note that for the building purchased 
in June 1W. the Government accorded their administrative appro- 
val to the additions and alterations to the building at a cost of 
Rs. 50,000 in February 1965. The argument that the Ministry had 
to examine the matter fairly thoroughly is hardly convincing be- 
cause from the facts placed before the Committee it is clear that 
the Ministry had already examined the matter so thoroughlv that 
the expenditure on repairs was reduced from Rs. 1.50.000 ta 
Rs. 50,000. Even the Commissioner had prepared the h t  -ti- 
mates on tbe basis of Rs. SO.oO. The Committee hope that the 
Ministry will take steps to avoid such instances of dday in future. 

[Serial No. 56 para 5.19 of 58th R.eport (3rd Lok Sabha)] 



Action taken 

The instructions of the Committee have been noted. The Corn-. 
mission has reported in February 1967 that they could not obtain 
detailed estimates from local architects as no one was willing to 
undertake the job due to disturbed local conditions. These con- 
ditions unfortunately, continue and efforts to send an engineer 
from India have not also materialised. 

Recommendations 

The Committee also note with regret that the house occupied 
by the previous Commissioner had been retained and a rent of 
Rs. 1333 per month was still being paid, though no Commissioner 
had yet been posted (July 1966) (the previous Comniissioner lelt 
in May, 1966). The Commjttee would like to know the period for 
which the vacant possession of the residence was retained and the 
amount of rent paid therefor. 

Tho Committee trust that steps will be taken early to mukc pro- 
per and full utilisation of the accommodation rented and acquired. 

[Serial No, 57 para 6.20 of 58th Report (3rd Lok Sabha)] 

Action taken 

The house leased for the previous Commissioner was vacated 
by him on the 3rd May. 1966 when he was transferred from the 
Vission. There was uncertainty as to when the new Commissioner 
would join the Mission as he had been granted home leave. How- 
ever, he was specifically required to break his journey a t  Aden on his 
way to India on home lease so as t o  bc able to study the situation 
a t  first hand. before coming to India. Pursuant to these instruc- 
tions the new Commissioner arrived in Aden on the 14th August, 
1966 and proceeded on leave from the 18th August, 1966. Finally 
he  took over charge in Aden on the 17th No\*ember, 1966. The 
accommodation thus remained vacant during the period from the 
4th May 1966 to the 16th November 1966. The rent paid for this 
period was Rs. 12,9381-. 

During the above period when the Commissioner's residence 
remained vacant one of the staff members, who arrived in  the 
Mission on transfer, was permitted to occupy the house from the 
5th July 1966 to 30th September 1966. This course of action result- 
ed in an actual saving of Rs. 1,720'- towards rental for the  accom- 
modation of the staff member. In addition, a further saving of 
Rs. 6,2141- per month would have accrued to Government, because 



the  newly arrived staff member and his family would have been 
forced to stay in hotel, had the Commissioner's residence not been 
readily available. for occupation, in view of the acute shortage ot 
residential accommodation in Aden due to unstable political con- 
ditions. 

The Commissioner is thus in occupation of the house rented for 
him while the house acquired for him continues to be. occupied by 
the three staff members. 

[Audit observations on S. No. 57 of Appendix X to 58th Report- 
(Third Lok Sabha) ]. 

The additional saving of Rs. 6,214 p.m. mentioned in the. draft 
note, is only hypothetical as (i) the Missions are normally expected 
to make arrangements for regular residential accommodation for 
the staff in time so as to avoid heavy expenditure on hotel accom- 
modation; (ii) the period for which the stay in the hotel would be 
necessary was not definite and (iii) a house was lying vacant and 
was made available to the newly posted official. The Ministry are, 
therefode, again requested to delete this portion of their reply. 

The Committee note that it was decided by the Ministry in 
.\ugust t963 to open a Trade Agency a t  Dubai and the officer con- 
cerned joined the post only on 18th Decembtr 1963. From tbe 
facts placed before the Committee, they feel  hat no serious attempt 
was made either by the Consul General at Muscat or by the parti- 
cular officer concerned who himstlf temporarily held charge of the 
Consulate General, Muscat till 8th October 1963 to find out suitable 
accommodation at Dubai for the Trade Agent during this period of 
about 4 mcmths fram August to Decembtr 1963. On the other 
hand, the Consul General had himself agreed beforehnd about 
arrangements being made in a hotel for the Trade Agcnt by the 
Indian Association. This does not agree with the Statenrent made 
during evidence that the landlord a t  the last minute nn vrrival rr- 
fused to give him possession. The Committee would like the *Minis- 
try of External Affairs to look into this aspect again. 

[Serial No. 58 para 5.33 of 58th Report (3rd Lok Sabha)] 

Action taken 

At the time when the Trade Agency was set up, Dubai was de- 
veloping very fast and there was an increasing demand for the few 
constructed houses as residential accommodation was very limited. 



The landlords were demanding heavy rents and were not willing 
to sign agreements. Accordingly, no written undertaking could be 
obtained for leasing the accommodation as the Consul General of 
India in Muscat was not sure when the Trade Agency would be 
actually established. When a new Mission is established certain 
amount of delay is inevitable in such matters. Moreover, there was 
no way of stopping the landlord who initially offered a house at a 
rent of Rs. 9000 to 10000 pa .  during the Consul General's visit (2nd 
week of December 1963) from entering into negotiations with more 
than one prospective tenants with a view to getting higher rent 
than what might have been offered by Government. By the time 
the Mission's proposal was received in the Ministry on 24-12-63 and 
approval of Government conveyed, the Trade Agent had reported 
that the landlord had withdrawn his offer on 23-12-63. Another 
house was therefore hired @ Rs. 7000 p.a. with effect from 17.2.64. 

With a view to avoiding recurrence of such cases in future ins- 
tructions have also been issued in this Ministry's circular No. 
QIPro. 1118813 64 (EAI164 11105) dated 8th September 1964 to all the 
Missions and Posts abroad to initiate action for securing accommo- 
dation as soon as the posting orders are issued and passage arrange- 
ments finalised. 

It is also interesting to nota that while under the orders con- 
tained in the Ministry's letter NO. 68/(5)PD/60, dated thr 9th Junc 
1960, officers who are obliged to stay in a hotel due to non-avail- 
ability of the accommodation on their arrival at the station of post- 
ing abroad can be allowed at the discretion of the Head of Mission 
daily allowance at full rates prescribed for the station for a period 
of 56 days, in the present case, the officer concerned stayed in the 
hotel far a period of 55 days and on the 56th day secured private 
accommodation. 

The Committee do not find this certificate in order in as mvch 
as it does not certify that no alternative accommodation suitable to 
the status of the officer was available as required under thc Rules. 

The Committee do not feel happy over the manner in which the. 
whole case has been dealt with a t  various level5 and are of the 
opinion that the extra expenditure of Rs. 12,000 (Approx.) was 
avoidable. 

[Serial Nos. 60 to 62 paras 5.35, 5,38 & 5.39 of 58th Report (3rd Lok 
Sabha) ] 



Action taken 

The recommendations of the Committee have been not& for 
future guidance. The Missions and posts abroad have been ask& 
to avoid prolonged stay of officers in hotels. Instructions have been 
issued in this Ministry's circular No. QIFD169516165 dated 31-1-1967 
(copy enclosed) impressing upon the Missions the need to exercise 
discretion in the matter of payment of daily allowance in lieu of 
foreign allowance to officers and staff of the Missions during stay 
in hotel on first arrival. 

Recommendations 

The Committee are unhappy to note that due to a lapse on the 
part of the Ministry of Home Affairs, entire payment ( a m ~ ~ l l t h g  
to Rs. 81.000) towards pensionary benefits has been made to perSoIu. 
who were not entitled to such benefits. 

The Committee fail to understand as to how the date 18th Nov- 
ember 1948 (which was the date of issue of the order) could be- 
mentioned as the effective date of permanency for the concessSosl 
instead of the date 15th August 1,947. It appears, that there is mb 
machinery in the Ministry of H o w  Affairs to detect such errors. 

The Committee are also surprised to note that the Letter of 18th 
November 1948 "was not very happily worded" and did not cover 
two important aspects. They d e s k  that instruction sbould be 
issued that orders and letters should be drafted in clear and un- 
ambiguous terms so as to avoid confusion at a later stage. More- 
over, special care should be taken to check that in important cam- 
munications conveying decisions etc., dates, facts and other mate- 
rial points are correctly mentioned. 

The Committee desire that the findings of the enquiry and the 
action taken thereon mag be communicated to them. 

[Serial Nos. 63 to 66 paras 5.57 to 5.60 of 58th Report (Third Lok 
Sa bha)] 

Th. pensionary benefits were sanctioned on the basis of the  
advice of the Ministry of Home Affairs. who have since reported 
that the note indiclrtlng the action taken by them was sent to the 
Lok Sabha Secretariat with their Office Memorandum No. 14;6167- 
Ests (A) dated 22nd September 1967 (copy enclosed for ready rc 
ference) . 

.- . 



IMMEDIATE 

MINIBTRY OF EXTERNAL AFFAIRS 

New Delhz, the 10th Feb. 1967. 

:S@ma@~: P u W  of hildirqp in foreign countrzes. 

It hns kwsn recommended by the Public Accounts Committee in 
&eir 58th Report 14366-67 (Third Lnk Sabha) that while considering 
purchase of properties in a foreign country, competent prefessional 
asslrsgors should be consulted for the purpose of assessing the value 
of the property and its structural soundness. This is necessary to 
evaluate the cwt  of the building and to know beforehand what re- 
pairs are required to becarried out to make it habitable This would 
also ensure that in the event of purchase of the building the time lag 
between its purchase and actual use would be reduced to the mini- 
mum. This may please be noted for information and further 
guidance. 
All Missions and Posts abroad. 



COPY Encl. 
No. QiPro. II/8813/6/64 (EAI/64!1]105) 

MINISTRY OF EXTERNAL AFFAIRS 
New Delhi, dated 8th Sept. 1964/17 Bhadra 1886 Saka. 

SUBJECT: Ft~rtt i tuie aid F ~ c ~ ~ ~ ~ i s h i n g s - I I i r i l r g  of funtittire for fur- 
nishing residences of members of Mi::sion.s a'broad. 

Dear Mission, 
you are aware, accordhg to IFS  Rules, India-based members 

of our missions abroad have tv be provided with free furnished 
accommodation. While some of the missions have been buying furni- 
t u r e  for furnishing unfurnished residences, some others ha* been 
hiring it. Since in msny cases hiring of furniture groves more ex- 
pensive in the long run than i t s  out-right purchase, i t  is necessary 
that  the matter should be carefully examined from the  financial,.' 
budgetar?. angles before a decisim tr, hire furniture is taken. 

2. Whether furniture should bc purchased outright o r  obtained 
on hire should depend on the  type of nccommodation available, and  
also keeping in ~ i e \ v  the lemc period of the  residence, for which 
furniture is required. byhe? unfurnished accomm~dat ion is taken, 
normally it would br more economical to purchase t h e  furniture. 
Jf the  lease is valid for n long period, say for four to five years. and 
i f  the total expenditure to be incurred on hiring of furniture during 
t h e  entire period of lease is mare  than the  co;: of furniture. then it 
would, no doubt. he  wi)rthwhili. to  go in for outright purchase of 
furniture.  However. i t  would be morc economical to  hire furniture 
if unfurnished accommodatim is available only for a short-while 
and there is no possibility of furniture being used for any other 
purpose in the near future. The furnitu-c should. therefore, be hired 
only when its outright purchase will prove uneconomical to the  
Government in the  long run. Otherwise it should invariably be 
purchased. In all such cases statements showing comparative costs 
of both the  alternatives should be kept on rzcord for informrltion 
.of audit, and of future reference. 7.1 regard to purchasingjhiring 
of furniture the prescribed procedure of calling fat. t e n d e a l  , 
quotations should also be followed. 

1864 (Aii) L . S - 4 .  



3. It has been observed that sometimes search for residentia2 
accommodation for an incoming officer is commenced by the mission 
only after the officer has arrived at the station. In such cases very 
often the officer concerned with his fam~ly  has to be accommodated 
in a hotel on his arrival at an exorbitant cost. Again, at  times, the 
personal conveniences and pref ~rences  are give3 undue weightage 
a t  the cost of economy. It  is, therefore, requested that, in future, 
action -to find suitable accommodat~on should be ~nitlxtej,  as soon as 
&1 officer's passage is booked so that by the tlmc hc arrives at the 
station, suitable accommodation is read:; for him. This \trill not only 
ensure that accommodation found for hlm IS strictly in accordance 
with the prescribed scales but wo~lld als:, result In saving of probable 
hotel charges as the officer concerned would IK able to move to his 
new residence straight way. 

4. The instructions contained in pa?a three do not applv to mis- 
sions in London and Washington. 

5, Receipt of this Ietter may kindly be acknowledged. 

Under Secretarg to the Got-t. of India. 

All Indian Missions;Posts abroad. 



COPY 
(Q/BFIIIj7MO (6) 166-BFII) 

No. Q(FD) 695/6/66. 

GOVERNMENT OF INDIA 

MINISTRY OF EXTERNAL AFFAIRS 
New Dellti, 31s: Jwauary i267. 

To 
All Heads of Missions,Posts Abroad. 

SUBJECT: Payment of daily allowance in lieu of Foreign Allowanee 
to officers and staff ol the llission during Stay in hotel 
on first arrival. 

Sir, 
I am directed to invite reference to the orders regarding payment 

of daily allowance in lieu of foreign allowances to the officers and 
staff o f  Missions during their stay in hotel on first arrival abroad 
and to say that the question has been examined again with the in- 
tention of achieving economy in expenditure without adversely 
affecting the inescapable needs of officers and staff. The views of 
Heads of Missions and Posts communicated in response to the Minis- 
t y ' s  circular No. Q(FD)695,19 64 datec? the I l th A?ril 1966 have also 
been given due consideration. t 

The d1,awal of daily allowance in lieu of foreign allowance is 
intended to be applied only to cases where officers on first arrival 
abroad have unavoidably to stay in hotels without Kitchen facilities, 
and where the foreign allowance is inadequate to compensate the 
additional expenditure involved. The discretion to give daily allow- 
ance instead of foreign allowance is vested in the Head of M;ssion! 
Post, who is required to satisfy himself about the inadequate of the 
foreign allowance and to regulate payment of daily allowance in 
deserving cases in such a manner that it is not a source of profit to 
the officer staying in a hotel. 

While it is true that in many capitals there is shortage of housing, 
it is necessary that Missions should plan ahead and take energetic 
action in finding whatever residential accommodation is available. 
Some instances of officers shifting to residences just on the 56th day 



or 90th day of arrival give the impression that they have stayed in 
hotels to the maximum extent without making earnest and timelJ 
efforts to find houses. 

It  is not the intention of Government that the drawal of daily 
allowance either at the maximum rate or for the maximum period 
should be automatic, even if an officer is accommodated in a hotel. 
In exercising the discretion given to them, the Heads of Missions1 
Posts have full powers to prescribe lower rates of daily allowance 
i f  they are satisfied that the amounts would cover the unavoidable 
expenses on meals. In places where hotel accommod3tion with 
kitchenette facilities or boarding houses accommodatiorl may be 
available the Chancery should prefer it to the usual type of hotel ac- 
commodation. 

Cases where daily allowance is paid beyond 21 days should con- 
tinue to be reported to the Ministry in proforma prescribed in the 
Ministry's letter No. Q(FD)695119164 dated the 11th April 1966. 

It  is a primary responsibility of the Chancery to find accommo- 
dation for the officers and staff. The Chancery should maintain a 
record of all efforts made in each individual case to obtain residential 
accommodation, so that, if necessary, the Foreign Service Inspec- 
torate may scrutinise it. It is not for the officers to pick and choose 
their accommodation. Even if the accommodation is slightly below 
the entitlement, and it is otherwise found suitable by the Chancery, 
the officer should be required to move into it in the interest of 
economy. Officers who refuse to shift into available houses under 
one pretext or other should be paid only the foreign allowance. 

You are requested to frame suitable instructions for the guidance 
of the Chancery in the light of local circumstances. 

Yours faithfully, 

Deputy Secretary to the Govt. of India 



IMMEDIATE 

No. 1416167-Ests. (A) 

MINISTRY OF EXTERNAL AFFAIRS 

New Delhi, the 22nd September 1967 
-- -- 
21st Bhadra 1889 (S) 

OFFICE MEMORANDUM 

SUBJECT: Public Accounts Committee-Notes showing action or pro- 
posed to be taken on the recommendations~observations 
of the Committee contained in their 55th, 57th to 66th, 
68th to 72nd Report (3rd Lok Sabha) on Civil Accounts, 
Defence Services Accounts, Posts & Telegraphs Accounts 
and Railway Accounts. 

The undersigned is directed to refer to the Lok Sabha Secretariat 
O.M. No. 72!1156 67 PAC dated the 30th August 1967 on the above 
subject and to forward herewith three advance copies of the reply 
to recommendations at S. Nos. 63, 64, 65 and 66 of Appendix X to 
the 58th Report of the Public Accounts Committee (3rd Lok Sabha), 
which is yet to be vetted by the Audit. As soon as the re$y is vetted 
by the Audit, usual number of copies of the reply will be sent to 
the Lok Sabha Secretariat. 

Deputy Secretary to the  got^. of India. 
To 

The Lok Sabha Secretariat. 
New Delhi. 

No. 1416167-Ests. (A) New Delhi, the 2 n d  September, 1967 
1. Copy with a copy of the enclosure to the Ministry of External 

Affairs, New Delhi (Shri A. N. Rao, Under Secretary) 
with reference to his D.O. No. QIB.F.1111734015'66, dated 
21-8-1967. 

2. Copy to Accounts (1) Section for information. 
Under Secretary to the Government of India. 



ADVANCE COSY OF THE NOTE TO THE PUBLIC ACCOUNTS 
COMMITTEE 

Action taken on the recommendations of the Pgbbltc Accounts Corn- 
mittee-58th Report (3rd Lok Sabha) . 

"5.57 The Committee are unhappy to note that due to a lapse on 
the part of the Ministry of Home Affairs, entire payment (amounting 
1 P Rs. 81,000) towards pensionary benefits has been made to persons 
\:ho were not entitled to such benefits. 

5.58 The Committee fail to understand as to how the date 18-11-1948 
(which was the date of issue of the order) could be mentioned as 
the effective date of permanency for the concession instead of the 
date 15-8-1957. It appears that there is no machinery in the Ministry 
of Home Affairs to detect such errors. 

5.59 The Committee are also surprised to note that the letter of 
28-11-1948 "was not happily worded" and did not cover two impor- 
tant aspects. They desire that instructions should be issued that 
orders and letters should he drafted in clear and unambiguous terms 
so as to avoid confusion at ti  later stage. Moreover, special care 
should be taken to check that in important communications convey- 
ing the decision etc. dates, facts and other material points are cor- 
rectly mentioned. 

5.60 The Committee desire that the findings of the enquiry and 
the action taken thereon may be communicated to them." 
[Sl. Nos. 63 to 66 of Appx. X to the 58th Report (Third Lok Sabha) J 

Reply of Government 

1. T?e I?!,.;--, iations of the Committee contained in para 5.57, 
5 53 h v e  been noted by Govt. for further guidance. 

2. The recommendation contained in para 5.59 has been accepted 
by Government. Necessary instructions have $been issued to all the 
MinistriesIDepartments of the Government of India in Ministry ot 
Home Af?airs O.M. No. 14]6!67-Ests(A) dated 22nd September 1967 
(copy enclosed) .. 

3. In para 5.60 the Committee have asked the Govt. to communi- 
cate to them the findings of the enquiry conducted by the Ministry 



of Home Affairs ill this regard and the action taken thereon. As 
already communicated to the Lok Sabha Sectt. in Ministry of Home 
Affairs O.M. No. 38,31166-Ac.1, dated 8th November 1966, as a result 
of the enquiry, three officials of the Ministry of Home Affairs, viz., 
a Deputy Secretary, a Section Officer and an Assistant were found 
negligent in handling the case and orders were passed conveying the 
displeasure of Governmentiwarning to them; a record to this effect 
was also made in their character rolls. 

Sdi- K. K. RAY 
Joint Secretary to the ~ h v e r n m e n t  of India. 



NO. 14]6)67-Ests. (A) 
GO~ERNWXNT OF INDIA 

MINISTRY OF HOME AFFAIRS 
New Delhi-1, the 22nd September, 1967 
-..--A - -- ---- --- 

31st Bhadm, 1889 
OFFICE MEMORANDUM 

SUBJECT: 58th Report of the Public Accounts Committee (Third Lok 
S a b h  19&-67)--Need to draft the orders and ktlers to be 
issued 'by Government in  clear and tc?zainigu~l~s ter?'lIs-- 
Recommendation regarding. - 

The Public Accounts Committee had, in their 58th Repol? (Third 
Lok Sabha-1963-67), adverselv commented on a case in which the 
original orders issued by the Government of India granting certain 
concessions to the Government employees were not happily worded 
and did not cover two important points. The first point was that in 
the original orders. there was no indication about any date with 
reference to which the eligibility of the employees for the concession 
was to be determined. When it was dicovered that this  was an 
omission, a clarificatory Office Memorandum was issued (after a 
lapse of some time since the issue of the original orders) indicating 
the date with reference to which the eligibility for the concession 
would be determined. The second point was that neither the 
original orders nor the subsequent clarificatory instructions specified 
for how long the concession would be available. As a result, Govern- 
ment had to incur financial loss. 

2. The Committee have recommended that Government should 
issue instructions to all concerned to the effect that "orders and 
letters should be drafted in clear and unambiguous terms so as t o  
avoid confusion at a later stage; moreover, special care should be 
taken to check that in important communications conveying decisions 
etc. dates, facts and other material points are correctly mentioned.', 
Government have accepted this recommendation. which is brought 
to the notice of all MinistriesiDepartments for information and 
fiaidance. b this connection, attention is also invited to para 45(i) 
of the Manual of Office Procedure which is reproduced below: 

"45(i) A draft should convey the exact intention of the orders 
passed. The language used should be clear, concise and. 



incapable of misconstruction. Lengthy sentences, abrupt-. 
ness, redundancy, circumlocution, superlatives and repeti- 
tions whether of words, expressions or ideas should be 
avoided. Communications of some length or complexity 
should generally conclude with a summary." 

Attention is also invited to the Government of India's decision below 
rule 22 of G.F. Rs. which is reproduced below:- 

"Precision and claritv-being the very essence of all legal and 
statutory documents, drafting of Notifications etc. relating 
to financial matters should be given special care and any 
lapse in this regard should be  brought home lo the officers 
responsible therefor (Vide Ministry of Finance O.M. No. 
F. 11 (36)E.II(A)'63, dated 22-1 1-1963). 

Sd'- (Mrs.) (R. M. SHROFF) 
Deputy Secretary to t h e  Government of Iltdia. 

with usual number of spare copies. 

All the Ministries Departments of Government of India, Union 
Public Service Commission. Crmptroller and Auditor General. 

No. 14'6'67-ESTS(A) 
Dated the 22nd September. 1967. 31st Bhadra. 1889. 

Copy forwarded for guidance to :-- 

(1) All Union Territories. 
(2) All attached and subordinate offices of M.H.A. 
(3) All Zonal Council Secretariats. 
(4) Department of Administrative Reforms (with 50 spare 

copies). 
(5) Commissioner for Linguistic Minoritics. ,411ahabad. 
(6) All Sections of the Ministry of Home Affairs. 
(7) Central Vigilance Commission. 

Sdj- (Mrs.) (R. M SHROFF) 
Deputy Secretary to the Government of India. 



Ministry of Home Affairs 

The Committee are unhappy to note that due to a lapse on the 
part of the Ministry of Home Affairs, entire payment (amounting 
to Rs. 81,000) towards pensionary bend% has been made to persons 
who were not entitled to such benefits. 

The Con~~mittee fail to understand as to how tho date 18-11-lbM 
(which was the date of issue of the order) could be mentioned as 
the effective date of permanency for the concessian instead of the 
date 15-8-1937. It  appears that there is no machinery in the Minjs- 
try of Home Affairs to detect such errors. 

The Committee are also surprised to note that the letter of 
18-11-1W "was not very happily worded" and did not cover two 
important aspects. They desire that instructions should be issued 
that orders and letters should be drafted in clear and unambiguo~rs 
terms so as to avoid confusion at a later stage. Moreover, special 
care should be taken to check that in important communicat:ons 
conveying the decisions etc. dates, facts and other material points 
.me correctly mentioned. 

The Committee desire that the findings of the enquiry and t h e  
action taken thermn may be communicated to them. 
IS. Nos. 63, 64, 65 and 66 Paras 5.57 to 5.60 of 58th Repurt (3rd Lok 

Sabha) 1. 

Action taken 
1. The observations of the Committee contained in paras 5.57 

and 5.58 have been noted by Government for future guidance. 

2. The recommendation contained in para 5.59 has been accepted 
by Government. Necessary instructians have been issued to all 
the Ministries[Departments of the Government of India in Ministry 
of Home Mairs O.M. No. 14l6167-Ests(A) dated the a n d  September, 
1967 (copy enclosed). 

3. An enquiry was conducted by an oflticer of the rank of Joint 
Secretary to look into the lapse that resulted in the wrong interpre- 
tation af tbe relevant orders. The enquiry revealed that the lapse 



,could be attributed to negligence on the part of the Assistant Sec- 
tion Officer and the Deputy Secretary who dealt with the file. On 
the basis of these fin'dings, it was decided that the displeasure of 
the Government should be conveyed to the Deputy Secretary con- 
cerned and a warning issued to the Section Officer and the Assistant 
and that copies of these ccmmunications should be placed in their 
character rolls. Act'on has, been taken accordingly. 

4. The Note on the subject was shown to the Audit and jt has 
been amplified on the lines indicated by them. 



No. 1416167-Ests (A) 
G ~ ~ W N E ~ ~ ~ E N T  OF INDIA 

MJ.NISTRY OF HOME AFFAIRS 
New Delhi-1, 22nd September, 1967/31st Bhadra, 1889. 

OFFICE MEMORANDUM 

SUBJECT:--58th Report of the Public Accounts Committee (Third' 
Lok Sabha-1966-67) -Need to draft the orders an.d 
letters to be issued by Government in clear and un- 

ambiguous terms-Recommendation regarding. 

The Public Accounts Committee had, in their 58th Report (Third 
Lok Sabha-1966-67), adversely commented on a case in which the 
original orders issued by the Government of India granting cer- 
tain concessions to the Government employees were not happily 
worded anti did not cover two important points. The first point was 
that in the original orders, there was no indication about any date 
with reference to which the eligibility of the employees for the 
concession was to be determined. When it was discoverd that 
this was an omission, a clarificatory Office Memorandum was issued 
(after a lapse of some time since the issue of the original orders) 
indicating the date with reference to which the eligibility for the 
concession would be determined. The second point was that neither 
the original orders nor the subsequent clarificatory instructions 
specified for how long the concession would be available. As a result 
Government had to incur financial loss. 

2. The Committee have recommended that Government should 
issue instructions to all concerned to the effect that "orders and 
letters should be draft& in clear and unambiguous terms so as to 
avoid confusion at a later stage; moreover, special care should be 
taken to check that in important communications conveying deci- 
rions etc. dates, facts and other material points are correctly men- 
tioned." Government have accepted this recommendation, which is 
brought to the notice of all MinistrieslDepartments for information 
a& guidance. In this connection, attention is also invited to para 
4 ( i )  of the Manual of Office Procedure which is reproduced below: 

"45(i) A draft should convey the exact intention of the orders 
passed. The language used should be clear, concise and 



incapable of misconstruction. Lengthy sentences, abrupt- 
ness, redundancy, circumlocution, superlatives and 
repetitions whether of words, expressions or ideas shouU 
be avoided. Communications of some length or complexi@ 
should generally conclude with a summary. 

Attention is also invited to the Government of India's decisior 
%elow rule 22 of G.F. Rs. which is reproduced below:- 

"Precision and clarity being the very essence of all legal a d  
statutory documents, drafting of Notifications etc. re- 
lating to financial matters should be given special care and 
any lapse in this regard should be brought home to the 
officers responsible therefor. [Vide Ministry of Finance 
O.M. No. F.ll  (%)E.II(A) I63 dated 22nd November, 19631. 

(Mrs.) (R. M. SHROFF), 
Deputy Secretary to the Government of India. 

with usual, number of spare copies. 

'To 

All the MinistriesjDepartments of Gavernment cf India, 
Union Public Service Commission, Comptroller and Auditor 
General. - 

No. 14;6!67-ESTS (A) N e w  Delhi-1, 22nd Septen!ber 1967,;'31st 

!r Bhudra, 1889. 
Copy forwarded for guidance to:- 

(1) All Union Territories. 
(2) A11 attached and subordinate offices of MHA. 
(3) All Zonal Council Secretariats. 
(4) Department of Administrative Reforms (with 50 spare 

copies). 
(5) Commissioner for Linguistic Minorities Allahabad. 
(6) All Sections of the Ministry of Home AfTairs. 
(7) Cen,tral Vigilance Commission. 

(Mrs.) (R. M. SHROFF), 
Deputy Secrcta~y to the Government of Indiar. 



RECOMMENDATIONS,'OBSERVATIONS WHICH THE COh4- 
MITTEE DO NOT DESIRE TO PURSUE IN VIEW OF THE 

REPLIES OF GOVERNMENT 
Ministry of Commerce 

Recommendation 

The Committee are concerned to note the way in which the 
whole transaction took place. 

[S. No. 22 Para 4.17 of 58th Report (3rd Loic Sahha)].  

They are surprised to find that the value of the import licence 
sanctioned was not co-related with the value of material actually 
consumed in the preparation of the badges and it included certain 
items e.g. stainless steel which were nat used in the 111:tnafacturc 
of badges. The licence was granted only as an incentive for the 
purpose of getting the badges manufactured cheaply and in a short 
time. The Committee feel that there was an element of hidden 
subsidy in the fixation of price of badges. 

[S. No. 23 para 4.18 of 58th Report (3rd Lok Sabha)]. 

The Committee are left with the impression that this hidden 
subsidy or compensation was deliberately given only to circumve~rt 
the regular procedure and to avoid the financial sanction etc. Tlris 
method also enabled them to show the rost of these badges firti- 
tiously low. 

[S. No. 24 para 4.19 of 58th Report (3rd Lok Sabha)]. 

The Committee do not know whether any attempts were made 
t o  find out the rates from other firms if the facilities of import 
licences, etc. were also to be offered to them. 

[S. No. 25 para 4.20 of 58th Report (3rd Lok Sabha)]. 

It is surprising that the firm wm asked to  go ahead with m u -  
facture before the terms were settled. The low rates offered by 
the firm and later on further reduced by them were obviously due 
to their expectaticm *that certain facikties ware to be given to them- 

i 

58 . 1 .  



Moreover, the details of the i t e m  for which import licences were 
requested for also varied from the original d e r  to the offer after 
negdiation. It is also surpris:ng that although the number of 
badges ordered was reduced to half (from 5 lakhs to 2.50 lakhs). 
no reduction in the quantity etc. to be imported of raw material 
etc. appear to have been made. The Committee feel that this 
should have been done a: non-reduction in the quantity of raw 
material gave to the firm an un-intended benefit. 

[S. No. 26 para 4.21 of 58th Report (3rd Lok Sabha)]. 

The Committee do not consider it a healthy practice to issue 
import licences for the raw material which are either not required 
for the manufacture of articles ordered or in excess of requirements. 
In their view, such actions of Government are not only irregular bat 
also tax thc foreign exchange resources unnecessarily. 

[S. No. 27 para 4.22 of 58th Report (3rd Lok Sabha)]. 

The Comnicittee desire that responsibility for deviating horn 
the regular procedure of placing order after assessing the financial 
implications fully should be fixed. 

[S. No. 28 para 4.23 of 58th Report (3rd Lok Sabha)]. 

Action Taken 

The Wholly Indian Exhibition at Moscow organised by the Min- 
istry of Commerce in July-August, 1963 was the first Indian Trade 
Exhibition in the U.S.S.R. Considerable importance was, therefore, 
attached to this trade exhibition. The Exhibition opened on the. 
21st July, 1963 and closed on the 18th August, 1963. 

2. I n  June, 1963, before opening of the Exhibition an advance 
team of officers had been sent to Moscow for the organisational 
work. The Exhibition Officer enquired on the 7th June. 1963 
whether badges to distinguish the Exhibition staff including locally 
recruited personnel from visitors were necessary. He added that 
the bages would have to be made in India as it was not ?ossible to 
get them manufactured in time in Moscow. He was advised on the 
24th June, 1963 to procure cheap and functional badges locally for 
the use of the Exhibition staff. The Exhibition Officer, however, 
advised on 2-7-1963 that a design of the badges had been m ~ d e  and 
that the Ru~sian authorities who were consulted for arranging sup- 
ply estima@l the cost of each, badges a t  roubles 3 to 4 (equivalent to 
Rs. 15.60 to  Rs. 20.80), but they were also doubtful whether the 
supply could be arranged before the Exhibition. He, therefore, 
advised that the badges may be got manufacutred in India. Co-incf- 



den t  with the receipt of this letter from Moscow, a letter was receir- 
4 from a Bombay firm of manulacturers of metallic labels, diagram 
plates etc. enclosing samplzs which was received in the Ministry on 
the 10th July, 1963, the firm advised the Ministry that t h y  were 
participants in the b d i a n  Exhibition, hloscow and that a s  they had 
started export of metallic labels and similar products, they wanted- 
information also abmt  t ! ~  proposed eshibition in Singapore. The 
workmanship and finish of the samples of this party were found good. 
The Ministry, therefore, enquired of th;s firm on 12-7-1963 whether 
they cold supply 1,500 b a d g s  of the prescribed deslgn in a few days 
and in view of the publicitiy which would accrue to them whether 
they could supply these badges free of cost and asking them to quote 
the  rate if free supplies were not possible. After d;scussions with 
the Ministry on the 15th Ju1.1, 1963, the firm agreed to supply 1,500 
badges free of cost by the 19th July, 1963. As undertaken the badges 
were delivered in time free of cost and were sent to Moscow in time 
for inauguration on the 2lst July, 1963. 

3. The Indian Exhibition at Moscow attracted largc crowds of 
visitors. There was a persistent and considerable demand from the 
visitors for the badge; as souvenirs of the Exhibitim. Distribution 
of souvenir badges was, therefore, decided u w n  as necessary. As it 
had already been found impracticable t o  get hsdges mnnufactured 
in Moscow cheaply and in time it was also decidcd thnt the badges 
of the same design as had h??n supplied by the Bombay firm free of 
cost be manufactured in India and flown to hloscow in batches as and 
when manufactured, so that they could be distributed to the visitors 
during the currency oi the E s h ~ h i t ~ o n .  It was further decided that 
orders for 5 h k h  badge; m y  be placed with the Bombay firm who 
a2peared capable of manufacturing badges of good workmwxhip in 
a short time. These decisions were comn~unicated to th? Minktrv 
in a note dated 24th July, 1963 from the Exhibition Officer, Moscow, 
which was received in thi. Ministry on 23th Julv, 1963. 

4, This large quantity o i  bxigc5 was necessarily to bc manufactur- 
ed within a short time, if they werc to serve the purpose of dis1r:bu- 
t'on to the visitors to the Exhibition during its currency. Excell 
Process (P) Ltd., Bombay had l,lrcaciy supplied badges to the design 
of Government and had, therefore, the necessary dies and tools etc. 
for meeting an expansion of the previous order. For any other 
maunfactureres to produce badges to the design as they would have 
had to tool up and fabricate and supply the badges, much more time 
-would have been required than was available. In the circumstances, 
it was not found possible to follow the normal procedure for pur- 



chase. In  fact the whole object of manufacturing souvenir badges 
would have been defeated if any decision other than direct negotia- 
tion for the supply of badges and airlifting them was taken. There- 
fore, the Bombay firm was given telephonic instructions on the 26th 
July, 1963 to take up manufacture of 5 lakhs badges immediately 
and that an  offlcer would be flying to Bombay to settle the terms 
OS supply. On the same day, the 26th July, 1963, the firm was also 
telegraphically instructed that the first batch of badges should be 
flown by the first available flight to Moscow. 

5. An Officer of the Technical Development Directors reached 
Bombay on the 27th July, 1963 wlth the instructions to ascertain the 
~egu la r  market rates and settle the terms of supply. He together with 
the Joint Chief Controller of Imports, Bombay, contacted prominent 
manufacturers in Bombay of metalllc labels and badges. The result 
t , f  their investigations was communicated to the Ministry by a tele- 
gram on 27th July, 1963, received in the Ministry on 29th July, 1963. 
The telegram stated that s'milar work pieces were being quoted in 
the Bombay market for rupee 1 to Rs. 1.50 per piece, but it was 
doubtful i f  supplies from other manufacturers could be arranged 
within time. The final offer of the manufacturer, on whom the order 
had been placed. was also communicated in this telegrrtm, as being 
45 paise per piece and that in addition this firm required other facili- 
ties such as addit~onal indigenous supply of aluminium sheets for 6 
tons in six months and import licence for Rs. 25,000 for permissible 
raw materials. The party also confirmed the rate by telegram recei- 
~ e d  in the Ministry on 27th July. 1963 and in which they also wanted 
a n  advance of Rs. 50.000 -. 

G .  On receipt of these messages in the Ministry. it was felt that 
a smaller number of badges may be ordered for reasons of economis- 
ing expenditure and it was also felt that the price quoted could per- 
haps be got reduced by further negotiations. On 30th July, 1963 
discussions were held with the Managing Director of the firm. The 
problem was to persuade the party to execute the order at a nominal 
cost drawing upon their limited stock of super-purity aluminium 
sheets and stopping all other work in order to complete the job in a 
short time. In this background, and as an  inducement to meet our 
nrgen t requirement the party's request for an  ad-hoe import licence 
of somewhat enhanced value was not considered unreasonable. 
In view of the urgency of the matter and the short time at our dis- 
posal, the possibility of other parties willing to undertake and execute 
Ibe order if a similar inducement was offered, was not explored. 
1864 (Aii) RS-5. 



already above other parties would have r w r e d  
more t h e  than was available for the preparation of fresh ~ Y W  W ' d  
tools involved in the manufacture of the type of badge required a n d  
for their supply. A rate of 20 paise per pice was, fierefore, finally 

with the firm for complete delivery of r w a l k  quantity 
of 2+ l a u s  badges by 16th August, 1963 while agreeing at the same 
time to the issue of an import licence for Rs. 1 la&. The question, 
therefore, of scaling down the value of the import licence did not 
arise subsequently. It  is not denied that there was no intention at 
that time to co-relate the items of materials allowed to be importecl, 
or their quantum to the materials actually consumed in maunfactur- 
ing of the badges ordered by Government. The licence was granted 
for import of materials required for the line of production of this 
unit. Aluminium sheets were also included in the list of materials 
coming under the licence as high purity anodic quality aluminium 
sheets in all the thicknesses required by the firm were not indi- 
genously available. The licence was ~ssued for such materials as  
stainless steel sheets, chemicals, dyes etc. as were approved by the 
appropriate technical officer of Government as qualifying for actual 
use for the normal productions in the licencee's unit. The condition 
of the licence issued was that materials imported should be used in 
the licencees own unit and not re-sold and was, therefore, categorized 
as 'actual user licence'. One of the conditions of 'actual users' licence 
is that material should be used in the licencee's factory for fabricating 
finished goods. When applications are made by the licencee to the 
import control authorities for issue of further licences, the utilisations 
of the earlier licence is audited by the Director of Industries. The 
party has also to declare in the application for the import licence, 
all the import licences received by him in the licensing period im- 
mediately preceding the one to which the application pertains. In 
this case, as a measure of abundant caution the Ministry had request- 
ed the Directorate of hdustries, Bombay for a factual report of the 
utilisation of the raw materials imported under the ad-h;r 'actual 
user' licence. He has reported, after scrutiny of the books maintain- 
ed by the firm, that he was satisfied that the materials imported 
under this licence had been accounted forlutilised for fabricating in 
the licencee's unit. 

7. As regards the Committee's desire for fixing responsibility for 
deviating from the regular procedure for placing order after assessing 
the financial implications, it is submitted that the circumstances, 
under which the normal procedure had to be deviated from. have 
already been explained in the foregoing The financir) 
aspect of the transaction has also been considered and in view of 



position now explained in para 6 above the question of fixing respon- 
sibility in this case does not seem to arise. 

8. To sum up, it is submitted that there was no intention to cir- 
cumvent deliberately the normal procedure or to show the cost of 
badges fictitiously low. In the context of urgency of the situation, 
and the acute shortage of time left at the disposal of the Ministry, 
the deal for the manufacture of 24 lakhs additional badges was 
directly negotiated with the party who were in the best position to 
meet Government requirements in time, having already produced 
and supplied 1500 badges of the acceptable pattern. The inducement 
of an import licence was given in the best interest of Government 
for getting reduction in rates and ensuring timely supply of badges. 

The Ministry has. however, taken note of the view exp-essed by 
the Committee in regard to the grant of au import licence in this 
case. This aspect will be kept firmly in view in future. If any 
ad-hoc licence is to be given as a part of the terms of Govt. order 
for purchase or manufacture, it will be ensured that the licence 
matches fully with the obligations under the order. 

[F. No. 176-Exh(4) 66-AC.1 

Dated: March 17. 1967 

Recommettdation 

The Committee would like to suggest that in view of the difii- 
cult foreign exchange position it is imperative to conserve foreign 
exchange worth every rupee and hence the Govrnment must care- 
fully examine the actual utility of these showrooms. Those show- 
rooms,'sales-rooms which have not justified their continuance by 
the results. must be discontinued. The Committee feet that mere 
transfer to S.T.C. would not solve the problem. 

[S. No. 29 pura 4.28 of the  58th Report (3rd Lok Sabha).]  

Action taken 

Out of the 17 showrooms that were being maintained by the 
Ministry through the Indian Missions abroad, eight showrooms have 
so far been closed by stages as they had largely served the purpose 
for which they had been established. (vide particulars shown 
in statement appended). 

At an inter-ministerial meeting the main policy for running the 
s d o m s  in future was discussed. It was agreed by all that the 
question of continuance of the showrooms should be decided on the 



more useful contribution they could make to the cause of export 
promotion not only by mere display of the products but by actual 
sales transactions on the spot. The main object in transfering the 
showrooms to the management of the S.T.C. was to re-organise them 
and run them on commercial lines. The showrooms were not ex- 
pected to continue in future as mere display centres for publicising 
Indian products but were expected to be reorganised as Trade Pro- 
motion Centres fully competent to transact business. 

A study team of the two officials of the S.T.C. was of the opinion 
that there was very little commercial advantage in retaining the 
showrooms at Cairo and Baghdad. It was, however. felt that in  
taking any decision on the continuance of the showrooms, due re- 
gard should be given to the potentialities for trade development with 
the countries concerned and the region as a whole. Keeping this 
consideration in view, it was decided that there was full justification 
for continuing the showrooms at Cairo, Beirut, Tehran, Bangkok 
and Lagos. 

The S.T.C. has taken over w.e.f. 1.4.1967 the showrooms at Cairo, 
Beirut. Bangkok, Baghdad and Lagos and also Tehran showroom 
from 1.8.1967. The showroom at Nairobi has already been taken 
over by them. The S.T.C. will send quarterly reports to the Min- 
istry on the progress of the trade promotional activities in respect 
of these showrooms. 

The showroom at Baghdad, however, will be run by S.T.C. ini- 
tially for a period of six months and the future of this showroom 
will be decided on the report of its working during this period. 

In respect of the showroom at Kabul, the S.T.C. has been asked 
to re-examine the possibility of their taking over and running it 
on commercial lines. Its future will also be decided on receipt of 
their report. The need for the continuance of Bahrein showroom 
is still under examination of the Ministry, in consultation with the 
Ministry of External Affairs and the Head of the Mission. A iur- 
ther report showing the final decision arrived at in regard to these 
showrooms will be sent to the Committee in due course. 

Considering that the S.T.C. was taking over the management of 
the showrooms for running them on commercial lines and keeping 
in mind the need to economise Government expenditure on the 
showrooms, it has been decided to give grant-in-aid to the S.T.C. 
i n  respect of the showrooms whose management has been taken 
over by t h e m  The quantum of grant-in-aid for the first year 
(1967-68) would be 90 per cent of the total expenditure but limited 



to the amount representing 90 per cent of the revised estimates for 
the year 1986-67. 

(F. NO. 176-Exh (4) WAC) 
NEW DELHI; 

Dated: 22-8-1967 
Statement Showing the Showrooms that have 'been closed 

- - - -- - - - 
New York Trade Centre 
Rangoon 
D'Jakarta 
Karachi 
Colombo 
Manila 
Khartoum 
Jeddah 

. 1st January, 1965 
. 1st June, rg65 
. 1st April, 1966 

1st April, 1966 
. 1st August, 1966 
. 25th October, 1966 
. 1st April, 1967 
. 1st April, 1967 

Recommendation 

The Committee are surprised to find that the Indian Mission at 
Khartoum failed to furnished the correct details af accommodation 
originally as a result of which the Ministry gave direction on pa 
erropeom impression. They would like to know the reasons for 
contradictory statements made by the Mission and whether tlre 
Ministry have ascertained what the correct position is. 

[Serial No. 33, para 4.45 of 58th Rep~rS  (3rd Lok Sabha) 1. 
Action taken 

In all the correspondence with our Mission in Khartoum between 
1956 and 1964 on the house of the First Secretary (Commercial) the 
Ministry made two statements about which there is no dispute. 
Firstly, that the house had 4 bed-rooms; and, secondly, that the area 
of the drawing-cumdining mom and the study was 60 square meters. 
The confusion has all along revolved round whether the drawing- 
cumdining room and the study were two separate rooms or one 
room. In 1961, when the Ministry gave a direction that the First 
Secretary should shift to a smaller house, they did so under the 
impression that the drawing-cum-dining room and the study were 
two distinct and separate rooms and that the house consisted of 6 
rooms. When the Mission sent a plan of the house to the Minlstry 
in 1962, the drawing-cunt-dining room and the study were shown as 
one saloon. This resulted in the statement that the house consisted 
of 5 roams. 



The Ministry has examined this matter in great detail. It crp 
pears that the area of 60 square metres occupied by the drawing- 
cumdining room and the study is partitioned by a low wall and this 
partition seems to have 'been taken into account in the first instance 
and ignored subsequently resulting in an apparently conflicting 
statement. The cor fusion is deeply regretted. 

Recommendation 

"The Committee regret to note that the eixsting arrangemeats 
for taking guarantees at the ti* of releasing loan instalments are 
unsatisfactory. They would like to be informed of the revised 
arrwgements as soon as introduced. They may also be informed 
whether the tea estate have now furnished adequate security for 
the entire amount of 1.64 lakhs." 

[Serial No. 43, para 4.78 of 58th Report (3rd h k  Sabha) 1. 
Action taken 

The arrangement of disbursing the first instalment of the long 
term loans given to tea gardens under the Tea Plantation Finance 
Scheme against Personal Guarantees of DirectorslChartered Ac- 
countants etc., pending creation of proper mortgage deeds in favour 
of the Tea Board, was discontinued with effect from 31-12-1966. 
The first instalment of the loans under this scheme is now disbursed 
only against proper bank guarantees; subsequently instalments are 
disbursed after creation of registered mortgages in favour of the 
Tea Board. 

It  has also since been decide on 31-7-1967 that henceforward long 
term loans under the Scheme may be advanced by the Tea Board 
on the basis of a second charge, instead of a pari passu charge, on 
the fixed assets of tea gardens pledged by them to the scheduled 
banks as collateral security for raising short term loans for working 
expenses against hypothecation of crop, subject to the following 
conditions: - 

(i) The short-term loan advanced by the Scheduled Bank 
against crop hypothecation plus the long-term loan ad- 
vanced by the Tea Board should not, in the aggregate, 
exceed 50 per cent of the value of the fixed assets and th'e 
value of the crop; 

(ii) Since the value of the crop is somewhat indeterminate 
and a Tea Company might have i n c d  seweral liabili- 
ties of a current nature, e.g. arrears of wages, bill8 for sup 
plies and for fertfllzers, the Tea Baard shdd  i m p  the 
d t i o n  that the total value of the shortterm lcmn by 



the bank and the long-term loan by the Tea Board should 
not, in the aggregate, exceed the value of the Axed assets. 
If in a particular case it is found that the book value of 
the Axed assets do not represent correctly the present 
market value, the Tea Board should be prepared to accept 
a reasonably accurate valuation of the garden by a com- 
petent authority for the purpose of this criterion. 

(iii) No short term loans, other than the crop hypothecation 
loans raised for working expenses are allowed to be rais- 
ed against the fixed assets of the loanee tea garden and 
given priority over the Tea Board's long term loans. 

A. copy of clause 7 of the Tea Plantation Finance Scheme, revis- 
ed suitably so as to give effect to the above decision is enclosed for 
information of the P.A.C. 

2. As regards the particular case of the tea estate referred to, 
' the Tea Board have confirmed that the Tea Estate has since furnish- 
ed in August, 1967 adequate security to cover the entire amount of 
the loan vk. Rs. 3.20 lakhs (including Rs. 0.45 lakh paid subs'equent- 
.ly in October, 1965). 

CLAUSE 7. (1) Primary Security: 

$1.4) (1) Where the fixed assets (i.e. immovable properties !nclud- 
ing machinery) of the Tea Company are mortgaged 
to a Bank and or other financial institution (s) by de- 
posit of title deeds (hereinafter called equitable 
mortgage) as continuing Collateral Security for ear- 
ly hypothecation of crop loan a tripartite or all party 
agreement containing the following provisions shall 
be executed by the Bank andlor other financial insti- 
tut ion(~) the Board and the Tea Company simulta- 
neously with, but immediately after the execution 
in favour of the Board of the mortgage of the said 
fixed assets: - 

(i) To the extent of the limit of the loan fixed by the 
equitable mortgage and any increase in the limit 
within the amount and on the terms and conditions 
provided in the exeption to sub-clause (iv) hereof 
the security created by the registered mortgage in 
favour of the Board will rank for priority imme- 
diately after the equitable mortgage in favour of 
the Bank andfor Anancia1 institution (s) even though 
hi hypothecatdon of crop loan may from tune t o ,  
time be repaid and fresh advances against hypothe- 



cation of crop be given by the Bank or other finan- 
cial institution (s). 

(ii) In the event of the Bank or other Financial Insti- 
t u t ion (~ )  deciding to enforce its rights against the 
Tea Company the Bank or other financial institu- 
t i o n ( ~ )  shall use its best endeavours in the first 
instance to enforce its rights in respect of the 
hypothecation of crop and against the fixed asset3 
for the balance only. 

(iii) The title deeds of the property covered by the equit- 
able mortgage will be retained by the Bank or the  
financial institution (s) . 

(iv) The Tea Company will be at liberty to raise addi- 
tional finance against hypothecation of crop for the 
purpose of working capital in the ordinary course nf 
business on the security of the fixed assets mort- 
gaged to the Board but anv such subsequent mort- ' 

gage will not rank for priority before the mortgage 
executed in favour of the Board against where all' 
the following conditions are satisfied: - 

(a) The Tea Company obtains an increase in the limit 
of the loan fixed by the equitabld: mortgage in 
favour of the Bank on notice to the Board as hcrc- 
in provided, and 

(b) The total loan advanced or to be advanced by the 
Board and the limit of the loan fixed by the Bank 
plus the increased limit satisfies the followin% 
conditions viz., the Tea Company proves t o  the 
satisfaction of the Board that the loan advanced 
or to be advanced by the Bank or other financial 
institution (s) against hypothecation of crop and 
equitable mortgage including the increase in limit 
plus the loan to be advanced by the Tea Board 
on mortgage of Axed assets do not, in the aggre- 
gate exceed 50 percent of the value of the Axed 
assets and the value of the crop calculated on the 
basis of the average of the last 3 years and that 
the amount of the such loan advanced or to he 
advanced by the Bank or other financial institu- 
tion(~) including the increase in limit and the 
loan to be advanced by the Tea Board do not in 
the aggregate exceed the value of the fixed as- 
sets; and 



(c) Prior intimation in writing is given by the Bank 
to the Board before the increase in limit is erected 
and the Board does not within iO days from the 
date of receipt of the notice raise any objection 
thereto and where there has been revaluation of 
the fixed assets as provided in sub-clause (3) here- 
of the written consent of the Board is obtained. 

(2) Before or at the time of sanctioning the loan herein- 
before mentioned the Tea Board shall impose a con- 
dition that the Tea Company will prove to the satis- 
faction of the Board that the loan advanced or to be 
advanced by the Bank or other financial institution (s) 
against hypothecation of crop and equitable mortgage 
plus the loan to he advanced by the Tea Board on 
mortgage of fixed assets should not, in the aggregate 
exceed 50 per cent of the value of fixed assets and the 
value of the crop calculated on the basis of the ave- 
rage of the last 3 years and that the amount of t he  
such loan advanced or to be advanced by the Bank 
or other financial institution(s) and the loan to ad- 
vanced by the Tea Board should not in the aggregate. 
exceed the value of the fixed assets. 

(3) If in a particular case i t  is proved to the satisfaction 
of the Tea Board that the book value of the fixed as- 
sets do not represent correctly the then market value, 
the Tea Board will be at liberty but not bound to 
accept a reasonably accurate valuation of the garden 
by a competent authority for the purpose of ascer- 
taining the value of the fixed assets for the purposes 
of sub-clause (1) (i) and (iv) & (2) hereof and in 
this respect the decision of the Chairman of the Board 
shall be Anal. 

(4) The Tea Company will make out a good title to the 
fixed assets to the satisfaction of the legal adviser of 
the Board free from all encumbrances except the 
equitable mortgage in favour of the Bank or other 
financial institution. 

(B) Where the Axed assets of the Tea Company are mort- 
gaged to a Bank andlor other financial institution(s) 
by a registered mortgage to secure a medium or long 
term loan a tripartite or all-party agreement contain- 



ing the following provisions shall be executed by the 
Bank andlor other Anancial institution (s), the Board 
and the Tea Company simultaneously with, but im- 
mediately after the execution in favour of the Board , 
of mortgage of the said Axed assets. 

(i) The title deeds of the property covered by the regis- 
tered mortgage will be retained by the Bank or the 
financial institution and the security created by the 
registered mortgage in favour of the Board will rank 
pari passu with that created by the registered mort- 
gage in favour of the Bank andlor financial institu- 
tion (s) respectively. 

(ii) The Tea Company will be at liberty to raise additional 
finance for the purpose of working capital in the  
ordinary course of business. 

(iii) When additional finance for working capital is so 
raised the security in Board's favour under the mortg- 
age will automatically rank pari pass21 with the secu- 
rity held by the Bank under the mortgage for the in- 
creased limit. 

(C) Where title to the property is free of any ensurnbrances: 
(i) The Tea Company shall furnish a minimum security 

of twice the value of the loan applied for by 
mortgaging the fixed assets of the tea estate, the valu- 
ation of which should be made by a valuer to be ap- 
proved by the Board. 

(ii) The title to the property to be mortgaged to the 
Board should be clear and marketable and there should 
be no prior lien or charge subsisting on the fixed 
assets of the estate. 

(2) Addtional Securtiy : 
(i) Personal Guarantee: On the merits of the primary secu- 

rity offered in individual cases, it will be open to the 
Board to have the loan additionally secured by a perso- 
nal guarantee from a director of the tea company, or 
from a managing agent or a broker or a financier; or to 
ask for such other additional security as may be deemed 
necessary by the Board. 

(ii) Imtance: The Board may require the tea company to 
insure the property mortgaged to the Board or any part 
thereof, against loss or damage by Are, wlrthquake, flood 
or any other similar danger, with Insurance Companier 
approved by the Board. 



n' 
RECOMMENDATIONSIOBSERVATIONS IN RESPECT OF 
WHICH GOVERNMENT HAVE FURNISHED INTERM REPLIES 

Ministry of Tourism & Civil Aviation 

The Committee fail to understand why no legal opinion was 
taken in this case at any stage. They would like to be informed 
of the final result of the claims of darnages against the firm. The 
Committee would also like to be infornqed of the date from which 
the equipment was put to use. 
I S ] .  No. 11 Para 2.21) of Appendix X to 58th Report (3rd h k  

Sabha) 

Action taken 
The Law Mmistry have been consulted in regard to the tenability 

of the claim against the firm for demanding a reasonable amount as 
compensation for the non-supply of a suitable Power Take-off Unit 
in accordance with the Acceptance of Tender placed with them and 
for compensation:damages for delay in the supply of Power Take- 
off Unit. The Law Ministry have advised (9th October, 1967) that 
either the firm should supply a Power take-off Unit for the transfer 
case or pay compensation as would enable the Civil Aviation Depart- 
ment to get manufactured the required Power Takeoff Unit to be 
fitted to the transfer case. Since the Civil Aviation Department has 
converted the chassis to operate a fire engine with an alternative ex- 
tinguishing medium with effect from 4.10.66 and does not, there- 
fore, really want a Power Take-off Unit, only monetary compensa- 
tion has been advised by Law Ministry. As for claiming damages, 
?he Law Ministry have taken the view that the Arm knew the inten- 
tion of the Department to have a Power Take-off Unit which would 
have been powerful enough to operate a pump with 400 gallons per 
minute capacity and the firm had even agreed to '~rovide a pump 
with 500 gallons per minute capacity. The Law Ministry have ad- 
vised that this may be used as the measure of damages to be claim- 
ed by Government from the flrm. 

According to the Acceptance of Tender the contract is to be gov- 
erned by the laws of the State of New York. Accordingly, the 
matter has been taken up on 31.10.67 with the India Supply Blission 
do claim compensation from the firm in comItation with thsir legal 



adviser there and the Public Accounts Committee m u l d  be inform- 
ed of the out-come in due course. 

[ (Ministry's O.M. No. 9-VB (19) j 65 dated 20-1-68) 1. 
AddztwnaE information required by the Action Taken Sub-Corn 

mittee of the P. A. C. in the Lok Sabha Secretariat D. 0. letter No. 
31 113(68jPAC dated 26-7-1968. 

"The Action Taken Sub-Committee of the P. A. C. considered 
the replies given by the Department at a meeting held on 20th July, 
1968. They desired that the Department should be asked to inti- 
mate the outcome of the proceedings stated to have been initiated 
with the India Supply Mission on 31st October, 1967, for payment of 
compensation by the firm for non-supply of a suitable Power Take- 
off Unit for the Rolligon Transport Chassis". 

Action t&n 
The India Supply Mission has conveyed to this Ministry the ad- 

vice of their Legal Adviser the gist of which is that "no cause of 
action for damages is available to the Indentor because of the in- 
adequate Power Take-off Unit". The points raised in the letter of 
the Legal Adviser to the India Supply Mission are being examined 
in consultation with the Ministry of Law and the Public Accounts 
Committee would be informed in due course. 

Cabinet Secretariat 

Recommendation 
The Committee would like to be informed of the final action 

taken in this case after the investigations of the Central Bureau of 
Investigation were over. 

(Serial No. 21) (Para 3.32)-58th Report (Third Lok Sabha) 
Action taken 

Judgment was delivered on 19th September 1967 by the fourth 
Additional Special Judge No. 3, Calcutta, in the case of misappro- 
priation of Government money by the Cashier, under suspension, 
Central Satistical Organisation, Industrial Statistics Wing, Calcutta. 
The accused was convicted under section 409 of the I. P. C., and 
sentenced to R. I. for 3 years and to pay a fine of Rs. 1,000 in-default 
of payment of fine further R. I. for six months. Two cases were 
filed against him. The conviction in the other case was also 3 years 
R. I. and a Ane of Rs. 1,000, in default of payment of Ane, further 

-imprisonment for 6 months, substantive sentences in both cases to 
run concurrently. The Cashier concerned has fled an appeal in the 
High Court of Calcutta again~t this conviction. The question of 



holding a Departmental Inquiry against other Officers in the Indus- 
trial Statistics Wing, Central Statistical Organisation, Calcutta, will 
be considered after the appeal preferred by the Cashier has been 
decided and he P. A. C. will be informed of the final position in this 
matter in due course. 

Ministry of Commerce 

RecommendaFtoln 

The Committee desire that all efforts should be made to get 
mortgage deeds executed in the remaining cases. 

[(S. No. 41 para 4.69 of Fifty-Eighth Report) (Third Lok Sabha)]. 

Action taken 

The recommendation has been noted. Every effort is being made 
to get the mortgage deeds executed in the remaining cases. 

[Ministry of Commerce U. 0. No. F. 5(7)-PIant(A) 167 dated the 
18:h March. 1967.1 



v 
RECOMPdENDATfONS~OBSERVATIONS REPLIES TO WHICH 
HAVE NOT BEEN ACCEPTED BY THE C~~ AND 

WHICH REQUIRE REITERATION. 
Department of Atomic Energy 

Recvmmendations 
The Committee also desire that the terms and conditions of pay- 

me& of rent by the staff of the Tata Institute should bc fixed with- 
out further delay. 

[S. No. 4, para 1.26 of 58th Report, (Third Lok Sabha)]. 

Action taken 

The question of k i n g  the terms and conditions of payment of 
rent by the staff of the Tata Institute of FLLndamental Research is 
under active consideration in consultation with the Institute; a final 
decision is expected to be arrived at  shortly well before the cons- 
truction of the quarters is completed. 

Recommendations 

It appear5 to the Committee that the whole plan of this cons- 
truction scheme has been haphazard. An overall view of the land 
required, its suitability, abvailability etc. was not taken and all the 
pros and cons of this scheme were not exantined in detail. Lack 
of proper planning was, therefore. partly responsible for delay in 
execution of this housing scheme. The Committee are also unahlc 
to accept lack of funds as a plea for delay in construction work es 
the Miember (Finance), Atomic Energy Com~nission, admitted in 
evidence that finance was not the bottleneck. 

[S. No. 5, para 1.37 of 58th Report (Third Lok Sabha)]. 

Action taken 
The Public Accounts Committee apparently feels that the selec- 

tion of the site of the Housing Project in spite of the existcr~ce of 
the Janta Colony, and the  failure of the Department of Atomic 
Energy to obtain vacant possession of the site for five years after 
a subdtantial portion of the compensation for land had been dis- 
bursed, reflect the lack of adequate planning. It is, however, sub- 
mitted that in the densely populated city of Bombay, it is very dif8- 
cult to secure vacant possession of even a mmparatively small plot of 



land within a reasonable period 04 tirne. To secure about over 400 
acres of land required for the township anywhere in Bombay is, 
therefore, bound in the very nature of the case, to be an extremely 
difiult undertaking. - 

2. The site selected was ideal from every point of view. It is ad- 
jacent to the Bhabha Atomic Research Centre, which is a great ad- 
vantage, as scientists and technicians have to work in solne of the 
installations round the clock or have to be available at short notice. 
The site is screened by a hill, whieh is an additional advantage, as 
the hill would serve to minimise health hazards arising from radia- 
tion in the event of a nuclear accident, however remote the possi- 
bility. 

3. The Department was also well advised in taking steps for the 
acquisition of the land as far hack as 1956. Timely action in this 
regard has not only enabled the Department to freeze the further 
growth of population in the area, but to secure the land at the com- 
paratively low price prevailing in that year. Subsequently, with 
the rapid industrialisation of Trombay, there was a sudden spurt in 
the growth of population in the area and in the rise of land values. 
with the result that while the housing site was acquired at an aver- 
age rate of Rs. 6 per square yard approximately (including the cost 
of rehabilitation of the original occupants of the land which is as 
high as Rs. 48 lakhs), land values in the neighbourhood at present 
are in the region of Rs. 10 to Rs. 40 per square yard of undeve!oped 
land depending on the location. The site of the housing colony, at 
the current prevailing rates, would cost approximately Rs. 3 crores. 
excluding the cost of rehabilitation, as compared with the total out- 
lay of Rs. 68 lakhs (cost of land usable for Housing Colony) on the 
site of the township. 

In spite of the suitabiIity of the site from every other point of 
view. the Department would have hesitated to acquire the land. 
had not the Bombay Municipal Corporation and the Government 
of Maharashtra assured the Department that there would be no diffi- 
culty in rehabilitating the Janta Colony elsewhere. ApparentI y. 
for reasons beyond their control and despite the energetic action 
taken by this Department to move the Government of Maharashtra 
and the Bombay Municipal Corporation a t  the highest level to speed 
up the vacation of Janta Colony, they have not been able to accom- 
plish this task so far. The project for the rehabilitation of the Janta 
Colony is, however, now under execution and will be completed 
early in 1968. 

While efforts to move the Janta Colony out of the site of the 
housing Colony were in progress, time was usefully spent in plan- 



ning the housing colony and now that the solution of the problem 
.of shifting Janta Colony is in sight, i t  has become possible to launch 
the housing project in full swing. A sum of Rs. 78 lakhs approxi- 
mately has already been spent on the Colony and an outlay of 
Rs. 1.25 crores is contemplated in 1967-68. This could not have been 
achieved had not the planning of the township been energetically 
and systematically undertaken while steps were being taken to 
shift the Janta Colony. It  may be pertinent to mention that the 
project involves the housing of over 6,300 families. 

Further information 

Progress made towards the shifting of tlze Jntitcl Color:!l from its 
present site.-(Para 1.37 of the 58th Report of tlze Public Ac- 
counts Cotnonittee) 

The Janta Colony is spread over an area of 54 acres of land at 
Mankhurd. The land belongs to the Bombay Municipal Corpora- 
tion. An equivalent area of land to which the Colony could be 
shifted has been acquired by the Department at Trombay, Bombay. 
The  alternative site is acceptable to the Bombay Municipal Corpo- 
ration and to the residents of the Janta Colony. The proposed lay 
out of the site to which the Colony is to be shifted has been accepted 
by the Bombay Municipal Corporation. In accordance with the 
arrangements made by the Corporation, the following works are 
required to be carried out at the new site at the cost of the Depart- 
ment:- 

(1) Site levelling and filling in of low-lying areas; 
(2) Laying of roads and drainage in the area; 
(3) Construction of sanitary blocks; 
(4) Laying of water mains; and 
(5) Provision of street lights. 

The present position in respect of each of these items is as 
follows:- 

Item (1)  to (4) : 
These works have been completed. 

Item ( 5 ) :  
By arrangement with the Bombay Municipal Corporation, the 

work is being executed through the Bombay Suburban Electric 
Supply Company Limited. Part  of the expenditure. is to be met 
by the Municipal Corporation. The Department has paid its share 
sf expenses and the work is at present under executian. 



The Bombay Suburban Electric Supply Company Limited, 
who are the svppliep of electricity,in the area, propose to set up an 
electric sub-statidn at  thg''n6w site od 'the S h t a  ' d~lhy .  They' 
being urged to take, up this worka t  the e a r h i  posbile date. '' 

2. I t  is not possible to shift the Janta Colony to the new site 
immediately due to the current monsoon season. The work can 
be taken up only after the monsoon is over. It is hoped that by 
that time all the works at the new site of the Colony will be com- 
pleted and the Department will be in a position to place the site at  
the disposal of the Bombay Municipal Corporation for shifting the 
colony. 

Ministry of External Affairs 
Recommendation 

The Committee were told in evidence that the rates of daily 
allowance were the same for all the officers drawing salaries above 
Rs. 700 p.m. In the present case, the &cer whose pay was only 
Rs. 800 p.m. drew a sum of Rs. 13,8601- for 55 days stay in a hotel. 
Thus it appears, that there is no relation between the salary drawn 
or status of an officer and the allowance admissible to him. The 
Committee suggest that the Ministry may examine the feasibility 
of fixing the allowances on a miore rational basis. 

[Serial No. 59 of Appendix X to 58th Report (3rd Lok Sabha)]. 

Action taken 
For purposes of regulating travelling allowances including daily 

allowances, officers serving abroad are graded in the same manner 
as their counterparts in India. However, the suggestion of the 
Committee to examine the feasibility of fixing the allowance on a 
more rational basis based on the salarylstatus of the officers invol- 
ves a departure from the recognised pattern of grading officers for 
purposes of traveUlng allowance including daily allowance. The 
matter is being examined in consultation with the other Ministries 
and the Comptroller and Auditor General of India. The decision 
when arrived at will be communicated. 

Twenty-ninth Rg>ort (Third Lok Sabha) 
Recommendation 

Tbe Committee find it d@cul$ tp accap$ that in all tbo eases of 

lrnwm. , 



available in hotels, such situation did not arise, indicates in their 
opinion, that the discretion by the Head of the Mission in Washing- 
ton has not been properly exercised. 

The Committee would like the Ministry to ensure that there ia 
proper and equitable exercise of discretion by the Heads of Missions 
in such matters and that the procedure followed in different RIis- 
sions is uniform. Since, however, the Ministry are not in a posi- 
tion now to explain as to why the Ambassador exercised his discre- 
tion in a particular way, the Comnliitee woulcl await the 
examination of the matter in all its aspects by the Foreign Service 
Inspectoratc. A copy of ihe Report submitted by the Foreign 
Servicc Inspectorate may bc furnished to tikc Committee on receipt. 
They hope that this csnmination will bc conducted at an cady  date 
so that such additional expenditure is reduccd, if not eliminated. 

[Serial No. $1 of Appendix XVIII  to the P.A.C1s 29th Report 
(Third Lok Sabha) ] 

Action taken 

The hllnistry of External Affairs has examined how best to re- 
view the existing orders regnrding payment of daily allowance in 
lieu of foreign allowance to officers and staff accommodated in 
hotels on first arrival abroad when residential accommodation IS 
not immediately avaiiahle for them. Generally stay in hotel is 
necessitated by the following causes:- 

(i) Overlap between the arrival of the incoming officers and 
the departure of the outgoing officers. 

(ii) Expiry of lease for residential buildings and the delay 
involved in securing alternative accommodation within 
entitlements and other rules as well as with regard to  
various safeguards of the public interest. 

(iii) In certain countries allotment of houses being controlled 
by the local Government, the. missions have no other al- 
ternative but to be a t  the mercy of the local Government 
for allotment of houses. 

The Embassy of India in Washington, has already initiated eco- 
nomies. From 1-10-1965 the entitlement of officers to daily allow- 
ance during stay in hotel has further been reduced by the mission 
and aRBcers are  being paid daily allowance for a total period of 

.days only as aghinst 90 days permissibre under the existing ord& 
and W total amahnt't'$@ayable as Wly  ̂ a l l o d o e  '&king 28 da* l e  
f'urthef restricted to twice the rate of fodgn' Jhbance, applicabb 
for the ~ppropr ia te  gradt of ,fcer. I* was c#tpemed that tbd 



Foreign Service Inspectorate, to whom the matter was referred 
earlier, would be in a position to  study the. conditions abroad, during 
their tours, and make suitable recommendations. However, due to 
the foreign exchange stingancy the inspection tours of the Foreign 
Service Inspectoratc had to be deferred for some time. The inspec- 
tion of the missions has since been renewed and during their tours 
the Inspectorate could cover only the Missions in Warsaw, Prague, 
Vienna, Belgrade, Stockholm, Budapect, and Paris. The study of 
the problems in these Missinn? has not given the Inspectorate a 
complete picture to enable them to make any concrete recommen- 
dations covering all the Missions. As soon a sthe study has been 
completed by the Tnspectnratc, the relevant extract<; from the re- 
port will be s~~bniittecl to the P.A.C. Suitable instructions on the 
subject have sincc bccn issucd to safeguard the interests of the 
Govcrnmcnt. n~cnnw'r~ile against any alroidable expenditure vide 
this Ministry's letter.., Nn. Q(FD) 695 8 67 d t .  14-9-67 and Q Prop.- 
1186513'67 (EAI'671I179) dt. 5-12-67 (Annexurc I 6: 11). 

2. One of the proposals considered bv the Mmistry was whether 
the practice now fol'owcd in Washington could he made applicable 
to other A'Iissions, .iubject to certain modificat~ons to suit local 
conditions The ITcads of all the Mtsslons \irere. therefore. address- 
ed in thc Ministry letter X o  Q(FD)695'1g164 dnted 11-4-1960 
(Annexure 111) calling for their viev:s in the matter, and also cer- 
tain data regarding the number of cases of payment of DA etc. 
The replies received indicate that the local cond~tions vary from 
Mission to Misslon; so much so stay in hotel on first arrival and 
payment of daily allowance in lieu of foreign allowance cannot be 
althogether avoided. The replies received from the Missions were 
exarnained in detail in the Ministry. and, on the basis of the facts 
that emerged decisions were taken to lay down the broad principles 
under which the Head of MissionsjPosts abroad could use their 
discretion and the extent to which such discretion could be used 
by them. A copy of the circular in question (viz) Q(FD)69516166 
dt. 31-1-67 is placed below (Annexure IV) . 

3. The Ministry is alive to  the need to prevent abuse of the  
orders and also to effect economy in  ependiture, without adversely 
affecting the conditiop of service of ol3cers while serving abroad. 
It has been decided to  take some administrative action to reduce 
the period of stay in hotels to the absolute minimum necessary. 
&cular instructions have bear sent to dl the Wssions making it 
obligatory on thdr part 6, maintain records ~f cases of payment of 
D& the rcirwmitan~ n e f b a i t a t i q  stay in hotel, the efbrta made 
$? rea~e  reBfdeatla.1 a&mm&ticm for mutiny during 1 4  inc 



pection of the Missions by the Foreign S e y c e  Inspectorate. The 
SaZG w Nlkkions ark also bein$ empowered to deal firmly with 
&t% .bf deliberat$ abbe of the existing orders and to report to the 
Emhistry on' tlie conduct of individual oBecers for taking discipli- 
nary. action: The Missions have already been instructed in the 
cirz!ular letter of 21-4-1986'to report cases of payment of D.A be- 
yond 21 days, with fuU details in the proforma prescribed, to enable 
the MYniStrjr to keep an effective watch on cases involving payment 
of D.A. In the circular instruction of 31-1-1967 to all Missions, it 
h a  been emphasised that proper accomm,odation is arranged in 
advance by the Chancery for all India-based officers and staff with- 
oat any delay. It is hoped that in view of these instructions and 
the instructions since issued vide this Ministry's letter dated 49-67 
and 5-12-67 ibid, it will be possible not only to achieve economy in 
expenditure but also to ensure that the Heads of Missions exercise 
the discretion vested in them only in deserving cases and that 
there is no abuse of the existing orders. 



ANNEXURE I 

Cgy of Ministry of External Afairs letter No. Q (FD) 1695 18/67 dakd 
14th Sept. 1967 addressed to A11 Indian Missions and Posts abroad. 

SUBJECT: Payment of daily allowance in lieu of foreign allowance 
to officers and stafP of the Missions during stay in hotel on 
first arrival. 

I am directed to refer to the Ministry's circular letter No. Q(FD) 
69516166, dated the 31-1-67 addressed to all the Heads of Missions 
and Posts abroad. The circular emphasises the need for utmost 
economy in the payment of daily allowance in lieu of foreign 
allowance and for regulating daily al!owance in really deserving 
cases, in such a way as not to result in a source of profit. Under 
para 5 of the. circular the Missions are required to report to the 
Ministry in the proforma prescribed in letter No. Q(FD)695119iiX, 
dated 11-4-66, all cases of payment of daily allowance beyond 21 
days. 

The few cases that have been mported to the Ministry by the 
Missions so far reveal the following disquieting features:- 

(i) Cases of payment of daily allowance are not generally 
reported immediately after the expiry of 21 days, and 
the statement also does not indicate all the information 
required in the proforma prescribed by the Ministry. 

(ii) A follow up report indicating the total period of stay in 
hotel and payment of daily allowance is not being sent. 

(iii) Payment of daily allowance is not related to the actual 
needs of the officers; a few cases where daily allowance 
is paid in excess of the expenditure incurred by the 
officers in hotel have been noticed. 

(iv) The reasons adduced in certain cases for the delay in 
securing residential accomxxmdatin indicate that ade- 
quate and earnest efforts are not always made to find 
residential accommodation. 

It is essential that the instructions contained in the circular dated 
the 31-1-1967 are adhered to by the Missions arupulously. It is the 



specific responsibility of the Head of Chancery in all the Missions 
to ensure that the instructions issued in this regard are adhered to 
and the interest of Government is safeguarded against any avoidable 
expenditure. If any lapse comes to the notice of the Illinistry, the 
Head of Chancery may be held responsible. 

Deputy Secretary to the Govt. of India. 



ANNEXURE II 

Copy of Ministry of External Aflairs Memorandum No. &\Pro. 
1186513167 (EAI)6711179) dated 5th Dec. 1967 addressed to all Mission8 

and Posts abroad.. . . . 
SUBJECT: Accommodation for officers and Members of Staff and 

their families on first arrival at MissionslPasts abroad. 

Reference this Ministry's letters No. QlFD1695 (6) 66 dated Janu- 
ary 31, 1967 and No. QIFD169518 167 dated the 14th September, 1967 on 
the subject of payment of D.A. in lieu of F.A. to officers and mem- 
bers of staff on first arrival, in Mission abroad. 

2. The Missions are now being given sufficiently advance intima- 
tion by the Ministry about all postings abroad with details of the 
size of the families, in order to enable them to synchronise arrange- 
ments about their residential accommodation with their arrival. 
This procedure was devised to cut down stay in hotels on first 
arrival. 

3. In a recent case. however, an official with his family consisting 
of four members was lodged by a Mission in a hotel at an expendi- 
ture of Rs. 4725 per mmth for over two months, when with a little 
preplanning regular residential accommodation could have been 
arranged at a fraction of this amount, before his arrival at the sta- 
tion of posting. In order to avoid recurrence of such instances in 
future. the undermentioned procedure has been devised, which may 
please be strictly followed:- 

(i) As soon as a posting is finalised the Ministry shall send 
advance intimation to the Mission about the size of, the 
family of the ofEcial. 

(ii) On receipt of this intimation the Mission should examine 
whether the accommodation already rented for the 
of18dal to be relieved, may be retained for the succes- 
@or if the terms of the lease so permit and the accom- 
modation is in confhnity with the prescribed scale. If 
the lease cannot be extended or the scale of entitlement 
is significantly different from that of the ofllcer to be . 
relieved, the MissionlPost shall look for alternative 



accommodation within the ceiling rental or at the, 
existing rent whichever is less synchronising the lease, 
with the arrival of the incoming oficial to the maximum 
extent possible. 

(fii) In case the hission ftnds it dimcult to arrange accorn- ' 
modation in time, the Mssion should immediately in- 
form the Personnel Section concerned for deferring the 
departure of the incoming &cia1 by a specific length 
of time. 

(iv) In case of difficulty in finding alternative accommodation 
within the prescribed ceiling a formal proposal should 
be separately submitted to Property I Section of the 
Ministry for sanctioning higher rent or for raising the 
cCiling, etc. 

6 The tendency to wait for the arrival of the incoming official 
before securing accommodation of their choick for them has to be , 
coktered as it is for the Chancery to provide suitable accommoda- 
tion for the oEBcials of the MissionlPosts and not for the officials 
themselves to choose their own accommodation. 
Y 

5. This Memorandum may please be brought to the notice of the 
Head of MissionlHead of the Chancery and kept in a guard file to 
k shewn to *very new Head of Chancery for his guidance. 

6. Kindly acknowledge receipt. 



ANNEXURE III  
Copy of Government of India, Ministry of k c t e m l  Afailrs letter 

No. Q (FD) 6951 19164 dated 11th April 1966 addressed to all Heads 
of Indian Missions 1 Posts A broad. 

SUBJECT;-Payment of daily allowance in lieu of foreign allowance 
to officers and staff of the Missions during stay in hotel 
oh first arrival. 

I am directed to invite refe~ence to the existing orders regarding 
payment of daiiy allowance in lieu of foreign allowance to officers 
and st& of the Missions during stay in hotel on first arrival abroad 
due to nom-availabilrity of residential accornrnodatiun end, to say 
that the operation of these orders has been subject to adverse com- 
ment by Audit. It has been pointed out by Audit, that the exercise 
of the discretion vested in the Heads of Missions/Posts for authoris- 
ing payment of daily allowance is tending to become a mere forma- 
lity and in many cases daily allowance is being paid as a matter of 
course without adequate justification resulting in avoidable extra 
expenditure. The Public Accounts Committee have also voiced , 
concern at the heavy expenditure involved in payment of daily , 

allowance in lieu of foreign allowance in large number of cases and 
expressed the view that the matter should be re-examined in a l l  
its aspects in order to reduce the additional expenditure involv'ed 
aftd to ensure judicious exercise of the discretion by the Heads of 
MissionslPosts in authorising payment of daily allowance. The 
foreign exchange crisis which the country has been facing for some 
time now has also made a review of the existing orders imperative. 

2. Before a decision is arrived at  the Ministry would like to have 
the views of the Heads of MissionslPosts (other than the Head of 
Mission in Wbhington) in the matter. The Head of Mission in 
WBshihgton has already initiated economy measures and decided 
upon payment of reduced scale of daily allowance in such cases, 
keeping in view the comments of Audit and the need to consem 
foreign exchange vide circular No. Adm 3(27) (59 dated 29-9-65 
(co& e m l d ) .  It is requested that the views of the Head of 
MissionlPosts may be communicated to the Ministry before 30th 
*a, zm. 

3. A statement &tailing the cases in which daily allowance in 
lieu of foreigu allowance has been paid since 1st Januar;y; 1965. may 
be furnished in the proforma enclosed (fhnexure-A). Pending re- 



view of the existing orders all cases m which payment of daily 
allowance is made beyond 21 days, reckoned from the date of arri- 
val, should be reported to the Ministry by the MissionslPosts in the 
proforma enclosed (Annexure-B), immediately after the expiry of 
21 days. It is the responsibility of the Head of Chancery to see 
that this is sent in time. 

Enclosure to Annemre I11 
Copy of Embassy of India, Washington D. C. circulrrr letter 

No. Adm. 3(27) 159, dated 29th September 1965. 
SUBJECT: Admissibility of daily allowance to officers 1 staff and mem- 

bers of their families, in lieu of foreign allowance, when 
accommodated in a hotel on first arrival a t  the station of 
posting abroad. 

In supersession of all previous orders ozl the subject mentioned 
above, it has now been decided by the Head of the Mission that, 
with effect from the 1st October 1965, the foreignldaily allowance 
of offlcerslstaff during the period of their stay in a hotel due to non- 
availability of regular accommodation on first arrival at  Washington 
D. C. will be regulated as follows:- 

When accommodated in hotel When accommodated in hotel 
rooms without any kiwhen rooms with partial cooking facilities. 

- -- 
Daily allow- Reimburse- Dai!y 
ance in lieu ment of allowdnce 
of foreign actual in lieu of 
allowance charges on foreign 

account of allowance 
tips, limited 
to : 

--- - 
Reim- 
bursemcnt 

of actual 
charbes on 
account of 
tips, 
limited to 

Lor the first 28 days of stay in Full rates 10% of 314 of the ro % of 
Hotel. accommo- full rates. accommo- 

dation dation 
charges. charges. 

Ofiicers of Grade I I  and below. 

For the first 28 days of m y  in Full rat- ro% of 314 of the 10% of the 
Hotel. accommo- full rates accommo- 

dation dation 
.--- charga 
(l'he %ale of cash allowance under the split rates of daily allowance ad- 

missible to the officer and members of hi famly are laid down in para 6(a) 
of Ammute XIX of the IPS (PLCA) Rules 1961). 



I t  has further been decided by the Head of Mission that (1) the 
period for which daily allowance is admissible shall not exceed 28 
days and (2) maximum amount of daily allowance payable for the 
first 28 days of stay in hotel shall not exceed double the foreign 
allowance admissible for the same period, irrespective of the size 
of the family of the concerned officerlmember of st&. 

2. The Head of Mission is satisfied that no alternative suitable 
accommodation is available for an oflicerlMernber of staff on his first 
arrival at the Mission, such officerlMember of staff, his family and 
his Indian servants may be authorised to stay in hotels suitable to 
their respective status for such period as may be necessary subject 
to a maximum period of three months and also subject to scales of 
accommodation and the hotel ceilings laid down by the Govern- 
ment. The grant of daily allowance in lieu of foreign allowance 
will however be restricted to the first 28 days of stay in hotel as 
stipulated in para 1 above. 

3. These orders will apply to those officers and staff who arrive 
in Washington after 30th September 1965. Those who have already 
arrived will be governed by orders which were in force a t  the time 
of their arrival. 

Distribution 
1. All Heads of Divisions. 
2. D. G. ISM (10 copies) 
3. C. A. 0. I. S. M. (5 copies) 
4. F. S. (E&F) (5 copies). 

Copy forwarded to Consuls General, New York and San Francisco 
for information and such action as they may like to consider in re* 
pect of their officers. 

Copy to Ministry of External Affairs, New Delhi (F. D. Section). 



Name of Mission 

(I) Number of oacers who j6med the Mission since 1st January, 1965 : 
(2) Number of officers who were accommbdated in hotel since r -I -65 on first arrival and paid D.A. : 

Details of cases of payments oj daiy allowances i n  lieu of f oretgn allowance since I - I  -65 

Serial Name of oscer and designation Period of Period for Actual Amount of Remarks 
No. stay in hotel which daily amount paid FA appli- 

with dates allowance as DA for cable for 
was paid. the period same 

referred to period 
in Col. 4 





A N N E X U R E  IV 

Copy of Ministry of External Affairs circular letter No. Q ( F D ~  
69516166 dated the 31st January 1967 to All Heads of Indian Mission 
Posts abroad. 

SUBJECT: Payment of daily allotoa~tce in lieu of forfjgn allowa?zce 
to  officel-s and staff of the Mission during stay in hotel on 
first arrival. 

,--" 
L 

I am directed to invite reference to the orders regarding pay- 
ment of daily allowance in lieu of foreign allowance to the officers 
and staff' of Missions during their stay in hotel on first arrival abroad 
and to sap that the question has been examined again with the in- 
tention of achieving economy in expenditure without adversely 
affecting the inescapable needs of officers and staff. The views of 
Heads of Missions and Posts communicated in response to the Min- 
istry's circular No. Q (FD) 695 1 19 164 dated the 11th April 1966 have 
also been given due consideration. 

The drawal of daily allowance in lieu of foreign allowance is in- 
tended to be applied only to cases where officers on first arrival 
abroad have unavoidably to stay in hotels without kitchen facilities, 
and where the foreign allowance is inadequate to compensate the 
additional expenditure involved. The discretion to give daily allow- 
ance instead of foreign allowance is vested in the Head of Mission( 
Post, who is required to satisfy himself about the inadequacy of the 
foreign allowance and to regulate payment of D. A. in deserving 
cases in such a manner that it is not a source of profit to the ofBcer 
staying in a hotel. i T- 

While it is true that in many capitals there is a shortage of h o ~  
ing, it is necessary that Missicms should plan ahead and take energe- 
tic action in finding whatever residential accommodation is avail- 
able. Some instances of offlcers shifting to residences just on the 
36th day or 90th day of arrival give the impression that they have 
stayed in hotels to the maximum extent without making emest 
and timely efforts to And h o w .  

--- -- 
It ia not the intention of Government t b t  drawal of D. A. either 

at the maximum rate or for the rmxlmum perfod should be atrtol~~l~ 
tic, even if an of!lcer fa accommodated in a hotel. Ih emrcbhg the 



discretion given to them, Heads of MisshnslPosts have full power 
to prescribe lower rates of D. A. if they are satisfied that the amounts 
would cover the unavoidable expenses on meals. In places where 
hotel accommodation with kitchenette facilities or boarding houses 
accommodation may be available, the Chancery should prefer it to  
the usual type of hotel accommodation. 
SF--..; 

Cases where D. A. is paid beyond 21 days should continue to be 
reported to the Ministry in proforma prescribed in the Ministry's 
letter No. Q (FD) 6!)5j1g164, dated 11th April 1966. 

4.' 

It is a primary responsibility of the Chancery to find accommoda- 
tion for the officers and staff. The Chancery should maintain a 
record of all efrorts made in each individual case to obtain residen- 
tial clccommodation, so that, if necessary, the Foreign Service Ins- 
pectoratc may scrutinise it. I t  is not for the officers to pick and 
choose their accommodation. Even if the accommodation is slightly 
below the entitlement, and i t  is otherwise found suitable by the 
Chancery, the officer should be required to move into it in the in- 
terest of economy. Officers who refuse to shift into available houses 
under one pretext or other should be paid only the foreign allow- 
ance. 1 .  - '-"*I 

You are requested to frame suitable instructions for the guidance 
of the Chancery in the Iight of local circumstances. 



Enclosure to Aanexure IV - .  - : . .  
Copy of Ministry of Ex$ernal Affairs Memonrndum No. Q (BA. 

1) 74% (l)'J 64' (BFI) '(IEAf 1861Ipj dattd June 1966 crdcEress?d to a!! 
Indian Missions and Posts abroad. 

SUBJECT: Action on the recommendations made by-Public Accounts .. - Comm%ttee in t h e i ~  Twenty-ninth Report (Third Lok 
Sabha) . 

A case has come to notice where due to incorrect interpretations 
of orders regulating admissibility of laundry charges on guest linen, 
unauthorized expenditure was not only incurred but continued to 
be debited to Govenment account in spite of audit observations and 
instructions of this Ministry. Also the amount involved could not 
be recovered as the ofacem concerned retired from Government 
service. The observationslrecornmendations of the P. A. C. on this 
case are given below- 

"The Committee feel that this is yet another case where the 
Ministry have shown laxity. The failure of the Minis- 
try to recover the charges lacks justification in view or 
the fact that orders were issued by Government for 
impediate recovery of the charges in May 1957, Where- 
as both the heads of mission retired on May 1958 and 
May 1959 i.e. one or two years after the issue of the 
orders. 

The Committee takes a serious view of the fact that inspite 
of the clear and categorical orders of May 1957, no re- 
covery was made even though these orders were issued 
at the instance of audit. The Committee desire that 
Ministry should take due note of this fact and issue 
clear instructions to Indian Missions abroad to remove 
any ambiguity or doubt in matters relating to expendi- 
ture on items on which payments are to be made by 
heads of missions or other officers themselves so as to 
avoid similar cases in future". 

2 It may be clarified that necessary instructions regulating cases 
of the type already exist. However, for puqme of convenience and 
!b@ity, rthese basic instructions are reiterated below:- 



( a )  Con,ttnuance of Payments objected to by . .  Audit. . 
. 

According to the Ministry of Finance (Deptt. of. Expenditure) 
0. M. No. F. 11 (16) IEII(A) 161, dated 10th May 1961, circulated vide 
this Ministry's Memo. No. F. 54 (1) IGA161 (EAI1611II1103) dated 1st 
July 1961, the "views expressed by Audit should normally be ac- 
cepted and acted u p n  provisionally pending final decision by com- 
petent authority, to  avoid the risk of increasing the amount of re- 
coverable over-payments, which are of recurring nature and consi- 
dcred inadmissible by audit". 

(11) Non-recovery of amount due from stafllomers, objected to by 
Audit inspite of clear and categorical orders issued by Ministry. 

Instructions contained in this Ministry's Circular No. F. 11-33' 
Aud-54 dated 27th July 1955 on this subject are reproduced below 
f~ PI- compliance . . . . . . . . . . . . . . . . . 

"It  has been observed that retrenchment orders issued by 
A. G. C. R. and orders for recovery from individuals 
given by this Ministry are not being implemented bv 
the disbursing officers immediately. This is a very un- 
satisfactory state of affairs and it has been decided that 
such retrenchment or recovery orders should be cnr- 
ried out without question on receipt. If any. officer 
affected by such orders. has to represent his case, he 
should bt allowed to do sc only after the recoveries 
have been made in full." Rules 214 and 224 of C. T. R 
Volume 1 should also please be noted for compliahce. 

, . 
(c)  Unauthorised Expenditure which does not fall under the 

Delegated Financial Powers of the Missions /Posts abroad 
without prior approval 

Ministry's circular letter No F.13(7) Prop. I1 57 (C.O. 143 
57) (FA1157'1'170) dated 19th July 1957. as amended by 
No. F. 13 (7) -Prop. 11'57 (C.O. 138'58) (EAI'S8' 1'76) tlated 
the 19th April, 1958, describe the procedure to be follow- 
ed in the case of unauthorised payments. The instructions 
have again been reiterated in circular No. Q1Prop.T'98'1' 
63 (EAI;63[1178) dated the 16th July 1963 while states 
that "Government have now decided that, in future. in 
every case, where prior sanction is not secured. the 
amount will be recovered from the officer concerned un- 
less he can show that the expenditure was inescapable and 
that the delay i n  obtaining Government orders wouM 
have been detriments1 to the interest of Government". 



(d) Unauthorised payments to non-offtcials Heads of Missions 
and other &era employed in a particular W i o n  or those 
Midcms an the mute of their return journey on relin- 
qzwhia charge of U r  past. 

Instmdians cantaineti in this Ministry's Circular No. F.44 
(41) 1A-11154 dated 20th September, 1954 on this sub- 
ject are reproduced below for compliance. 

"No payment should be made to or on behalf of the Head 
of BQissmn o* officers {whether official or non- 
&ial) and no advance of any kind made to them, 
except where such payments are covered by specific 
sanction of Government or are clearly admissible under 
a general rule. This precaution is particularly necessary 
in case of persons who are about to relinquish charge of 
their posts and go out of Government employment. If 
any unauthorised or excess payments is made and the 
amount is later found not to be recoverable, the amount 
ppid without authority or in excess may have to be 
debited to the personal account of the officer who may 
have been responsible for making the unauthorised pa>-- 
m n t  contrary to Government orders". 

New Delhi; 
October 29, If88 

KnrCQca 7 ,  1890 (Saka) 

M. R. MASANI 
Chairmap, 



APPENDIX 1 

RECOMMENDATTOINSJOBSERVATIONS IN RESPECT OF 
WHICH REPLIES ARE STILL AWAITED FROM GOVERNMENT. 

Ministry of Commerce 
S. Nos. 30, 31, 32, 48, 49, 50, 51, 52 and 53. 

(Paras 4.35, 4.36, 4.38, 4.119. 4.120, 4.128, 4.132, 4.135, 4.136 and 4.139) 



APPENDiX I1 

, 58TH REPORT (THIRD LOK SABHA) 

(1) Recommendations I observations that have been accepted by 
3owrnmen t . 

. - S.  Nos. 1(1.23), 2(1.24), 3(1.25), 6(1.38), 7(2.10), 8(2.11), 
9 (2.17) , 10 (2.18) , 15 (3.13) , 34 (4.46) , 35 (4.52) , 36 (4.53) , 
37 (4.59), 38 (4.64) . 39 (4.66) . 40 (4.67) ) , 42 (4.75) , 44 (4.86) . 
45(4.101), 46(4.102), 47(4.111), 54(5.17), 55(5.18), 56(5.19), 
57 (6.20). 58 (5.33), 60(5.35). 61 (5.38). 62 (5.39). 63 (5.57). 
54 (5.58). 65 (5.59), 66 (5.60). 

(2) Recomrnendations/observations which the Committee do not 
lesire to pursue in view of the replies of Government:- 

S. Nos. 22(4.17), 23(4.18), 24(4.19), 25(4.20). 26(4.21), 27(4.22), 
28 (4.23) , 29 (4.28) . 33 (4.45) . 43 (4.78) . 

(3) Recornrnentiations/observations .in respect of which Govern- 
ment have furnished interim replies. 

S1. Nos. 11 (2.21), 21 (3.32) and 41 (4.69) 

(4) Recommendations/obsen~ations replies to w h c h  have not 
been accepted by the Committee and which require reiteration. 

S1. Nos. 4 (1.26). 5 (1.37) & 59 (5.34) 



SUMMARY OF MAIN CONCLUSIONSIRECOMMENDATIONS 

S. No. P8ra NO. MinistrylDeptt. Concerned 
of Rcpon 

I I . r I Dtptt . of Atomic Energy The Gmmittee note that the terms and ~~wlitionir governing 
intc&qwbility J the scientifia aod toehalcal persp-1 btt- 
the Tau Institute of FundamencalReseerehaad fhe &pm&nt of 
Aiemic urerBy have already been laid dewn wide E)e 
Atomic Energy O.M. No. qo/t5/61-Tech. II(A) date ri ?-1-1g6+ " 
The Committee consider that Government should have sirnul- 
tbhebusly t&kd thk lU@hl&$ of Rdiy ill& t m  atid MWidltibtM gl fe i  thd payhmt bf t a t  fdr &d3ihmoaati&i, allglt€a €0 the a the Tata l ~ t i n i i e  of Fff ndarfitntal Rd&mh. Who #er& iBi tbt 
~e@&ttrntnt of 4totriic E&r@ i~hd 6 c M .  The GbintRikdt 
&fr€ tMt Ow&fimcht hHbuld btttle WhhW fufther delhv Qk 
tciYnis afid kandltiohb far recludtty o, wt far ~ ~ ~ t i t r  
rllotttd to the st sff af thk Teta Iastitute of FdWimeiital A&bfeh 
who work in the Department of Atomrc Energy and vice-wersa. 

3 1.20 Ministry of Extttnal hffaifs The Committee note thatfrom October I,  1965 the entitlanm 
of officers to daily allowance during stay in hotel in Washiprg- 
ton has b e a ~  reduced tHe Mibsibn m4 MiMm are being paid 






